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SYNOPSIS

Application is being filed challenging the illegal operation of sand mine by
the private respondent Sarat Chandra Majhi, the lessee of Uteipur Sand
Quarry2 under DHAMNAGAR Tahasil of BHADRAK District and the
said sand mining operation is in violation of Environment Clearance
Conditions, Consent To Operate (CTO) Conditions, Sustainable Sand
Mining Guideline 2016 and Enforcement and Monitoring of Sand Mining
Guidelines 2020, Odisha Sand Policy 2021, Sand Mining Framework
2018(Ministry of Mines Govt of India) EIA Notification 2006 and
Amendment 2016, Odisha Minor Minerals Concession Rules 2016 and
Supreme Court Order in Deepak Kumar Case and Order of Hon’ble NGT
in Sudarsan Das Case(OA 173 of 2018/PB). To summarise the violation of

environment norms it may be listed as follows
) Illegally extracting sand without valid EC, CTO, Mining plan.

i)  Use of heavy machines (Excavators) and Hyva when Mechanical
Mining and use of Machine in sand Mining is prohibited. Earlier
five machines used and now two machines are used for sand

mining and loading

1) As per the Mining Plan the depth of mining will be 1 Metres but

on ground its exceeding beyond 10 metres by using excavators



Vi)

vii)

viii)
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Mining carried out in Safety Zone and on River Bank which is

prohibited as per the mining plan
Daily Mining Register not maintained

No Pillar Posting and Demarcation of Lease Area in the mining
site

Annual replenishment study and Pre monsoon and Post Monsoon
assessment has not been conducted while allowing the mine to

operate

Half yearly compliance reports were not submitted and not in
public domain, No greenbelt developed along the roadside or near
mining site by the proponent.

Tahasildar and local administration are hand in glove with the
lessee and wilfully violating the order of Honble NGT as well as
flouting the conditions of Mining Lease, Mining Plan, EC and
CTO.

Operating the Sand Mine even after completion of the lease period
that was up to 2021-22 financial year ended on 31% March 2022.
Also the present ongoing mining is without consent to operate and
valid environment clearance which is no more in force after 31

March 2022.



Xi)

xii)

xiii)

Xiv)
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There has been no monitoring of quantity of sand excavated and
GPS Tracking of vehicles, Electronic Transit Pass, CCTV camera
in mining site as prescribed in EIA Notification dated 15"
January 2016 and Sand Mining Enforcement and Monitoring

Guideline 2020

Vehicular Transportation through densely populated villages and
Rural Roads constructed by the Pradhan Mantri Gram Sadak
Yojana (PMGSY) and on basis of the pavement strength and
carrying capacity, Rural Development Department has fixed
signage as “Heavy Vehicles Prohibited”. Further the carrying
capacity of the roads has not been assessed and as such the
existing road cannot withstand the pressure of hundreds of sand

loaded heavy vehicles.

Sand mining operation during Monsoon seasons while the same is

prohibited as per sustainable sand mining guideline 2016.

Vehicles engaged in mining are overloaded and not covered with
tarpaulin and the spill over of wet sands on road makes the road
muddy and accident prone during rainy days and cause air

pollution during non-monsoon days.



27/02/2012

15/01/2016

16/02/2018
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LIST OF DATES

Hon’ble Supreme Court dated the 27th February, 2012 in
I.A.No. 12- 13 of 2011 in Special Leave Petition (C) No.

19628-19629 of 2009, in the matter of Deepak Kumar etc.
Vs. State of Haryana and Others etc., prior environmental
clearance has now become mandatory for mining of minor

minerals irrespective of the area of mining lease.

Ministry of Environment, Forest and Climate Change in
consultation with State Governments has prepared
Guidelines on Sustainable Sand Mining detailing the
provisions on environmental clearance for cluster, District
Survey Report and proper monitoring of sand mining using
information technology enabled services to track the mined
out material from source to destination This amended
notification was notified by Central Government in Gazette
of India under Section 3 of EP Act 986 and Sub-rule 3, Rule

5 of EP Rules 1986 as per the power conferred with

Mining Plan Prepared by a Private Consultant and approved

by Mining Officer Baripada for 7880 CM per annum



22/09/2018

19/03/2019

02/09/2021

07/04/2022

07/04/2022

7/
Environment clearance granted by DEIAA Bhadrak to
Lessee for Uteipur sand quarry-2, under Dhamnagar Tahasil

over an area of 4.86 Ha for 7880 CM per annum

Consent to Operate (CTO) granted by SPCB with validity up
to 31/03/2022 and further the CTO has condition no 16
stating that the permission will be revoked in case of
violation of conditions. Violation of condition no 5 that says
sand mining shall not be carried out with in 1/5™ width of

stream bed and from the bank.

Odisha Sand Policy 2021 brought in shape of resolution
dated 2/09/2021 by Revenue and Dissaster Management
Department, Government of Odisha for stricter monitoring of

sand mining in a sustainable manner

FIR filed by the lessee against the persons who came to stop
him from illegal sand mining and transportation through the

village road.

Y form issued by the Tahasildar Dhamnagar to the lessee for
transportation of sand though the CTO was expired from

31/03/2022.



22/09/2022

03/10/2022

31/10/2022

14/12/2022

22/12/2023

21/02/2024
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Complaint to all the concerned authorities through email by
the villagers regarding the illegal mining and transportation

of heavy loaded vehicles plying through the village road.

Pursuant to the email complaint dated 22/09/2022 govt. of
India steel and mines department forwarded the complaint to
the Principal Secretary, Department of Steel and Mines

Government of Odisha for appropriate action.

MOEF&cc wrote a letter to the Tahasildar Dhamnagar to
take appropriate action against the lessee for illegal mining

even after expiry of CTO.
FIR filed by applicant no 2 against the lessee and tahasildar.

Complaint by the petitioner along with villagers to District
Magistrate Bhadrak, Chief Minister and minister of steel and
mines through speed post to take immediate action against

illegal sand mining.

Photographs of sand mining which shows that the lessee is
extracting sand from the Uteipur sand quarry2 by using

heavy machines without required permissions.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Under Section 14, 15 read with Section 18 of the National Green Tribunal Act)

Original Application No------- OF 2024/EZ

1. Bhagabat Sahoo, S/o Krupasindhu Sahoo, aged about 43 years, At-
Pahadpur, Anandpur Panchayat, PS- Dhamnagar, Dist- Bhadrak
756117, Odisha

2. Manoj Kumar Das S/o Bijay Kumar das Aged about 42years PS-
Dhamnagar, Dist- Bhadrak 756117

3. Pramod Andia, S/o Late Gobardhan Andia, Aged about 56 years,
At- Anandpur, PS- Dhamnagar, Dist- Bhadrak 756117, Odisha

4. Basudeb Pagal, S/o Ramachandra Pagal aged about 44years, At-
Anandpur, PS- Dhamnagar, Dist- Bhadrak 756117, Odisha

5. Ramesh Chandra Pati, S/o Late Siba Charan Pati, aged about
54yaersPS- Dhamnagar, Dist- Bhadrak 756117, Odisha
...... APPLICANTS

VERSUS

1. State of Odisha represented by Chief Secretary, Government of

Odisha, Lokaseva Bhawan, Bhubaneswar csori@nic.in


mailto:csori@nic.in

\‘
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Principal ~ Secretary, Revenue and Dissaster Management,
Government of Odisha, Lokaseva Bhawan, Bhubaneswar, 751001,

revsec.od@nic.in

Principal Secretary, Water Resource Department, Government of

Odisha, Lokaseba Bhawan, Bhubaneswar, Odisha 751001, Email:

wrsec.od@nic.in

Member Secretary, Odisha State Pollution Control BoardA/118,
Unit-VII, Nilakantha Nagar, Bhubaneswar, PIN-751012, Odisha

Email:paribeshl@ospcboard.org

Member Secretary, State Environment Impact Assessment Authority
(SEIAA), Odisha, 5RF-2/1, Acharya Vihar, Unit — IX,Bhubaneswar,

Odisha 751022, email: seiaaorissa@gmail.com

The Collector and District Magistrate, Bhadrak, Office of the Collector
& DM, Bhadrak. At/PO/DIST:- Bhadrak, Odisha, PIN-756100, dm-

bhadrakh@nic.in

. Tahsildar, Dhamnagar, At/PO/PS-Dhamnagar, Dist-Bhadrak, Pin-

756100 tah.dham-od@nic.in

Mining Officer, Baripada Circle, Baripada Dist.- Mayurbhanj,

Odisha, Pin 770048. mo.baripada@orissaminerals.gov.in



mailto:revsec.od@nic.in
mailto:wrsec.od@nic.in
mailto:paribesh1@ospcboard.org
mailto:seiaaorissa@gmail.com
mailto:dm-bhadrakh@nic.in
mailto:dm-bhadrakh@nic.in
mailto:tah.dham-od@nic.in
mailto:mo.baripada@orissaminerals.gov.in
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9. Regional Transport Officer Bhadrak, At 2G65+W26, Balajitpada,

Ananda bazar, Odisha 756116 rto bhadrakh@yahoo.co.in

10.The Superintendent of Police, Bhadrak, 3F7X+53H, Naripur, Bhadrak,

Odisha 756100, spbhc.orpol@nic.in

11. Executive Engineer, Salandi canal division, Bhadrak, At-
3GC5+9HV, Balasore - Bhadrak - Cuttack Rd, Bankashi, Bhadrak,

Odisha 756100,Email- N/A

12.The Member Secretary, Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi — 110032

Email: mscb.cpcb@nic.in, ccb.cpcb@nic.in

13.The Secretary, Ministry of Environment and Forest Climate Change,

Indira Paryavaran Bhawan, Jorbag, Newdelhi 110003, secy-

moef@nic.in

14.Deputy Director General of Forests (C), Ministry of Environment,
Forest and Climate Change, Regional Office (EZ),A/3,

Chandersekharpur, Bhubaneswar — 751023,Email: roez.bsr-mef@nic.in

15. Sub collector cum Member secretary DEIAA Bhadrak, Office of the

Sub Collector, Bhadrak, AT/PO-Bhadrak Email- subcoll.bhadrak@nic.in

16. Sri Sarat Chandra Majhi, At-Uteipur, Po-Dihidi anandpur, Dist-


mailto:rto_bhadrakh@yahoo.co.in
mailto:spbhc.orpol@nic.in
mailto:mscb.cpcb@nic.in
mailto:ccb.cpcb@nic.in
mailto:secy-moef@nic.in
mailto:secy-moef@nic.in
mailto:roez.bsr-mef@nic.in
mailto:subcoll.bhadrak@nic.in
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Bhadrak, Odisha, Lessee Uteipur sand quarry 2.

RESPONDENTS

MOST RESPECTFULLY SHOWETH:

l. The address of the Applicants are given above for the service of

notices of this Application.

II.  The addresses of the Respondents are given above for the service

of notices of this Application.

I1l.  That the present Application is being filed challenging the
inaction of the government respondents in curbing the illegalities
and violation of Sustainable Sand Mining Guidelines 2016,
environment norms by the private respondent in operating the
UTEIPUR SAND QUARRY-2, At- Uteipur, Dhamnagar Tahasil
of Bhadrak District and the said sand mining operation is in
violation of Standard Environment Clearance Conditions and
CTO Conditions, Sustainable Sand Mining Guideline 2016 and
2020, Odisha Sand Policy 2021, EIA Notification 2006 and
Supreme Court Order and Order of Hon’ble NGT.

FACTS

1. That the applicants are the villagers of Anandpur Panchayat, PS-
Dhamnagar, Dist- Bhadrak and is concerned with the illegalities in
Uteipur sand quarry-2 by the excess sand mining, obstruction of river,
Mechanical Mining and transport of sand loaded heavy vehicles through
village road and there by damaging the road, causing inconvenience,
environmental pollution, health hazards and disrupting the public order

and causing loss to the public exchequer.
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2. The present application challenges the violation of sustainable
sand mining guideline in Uteipur sand quarry-2, in Baitarani River at
Village —Uteipur, Khata N0.479, Plot N0.208, and Area of 12.02 Acres
for the mineable reserve sand of 28916 Cubic Meters.

3. It is pertinent to mention here that the lessee is also illegally
extracting sand from the Uteipur sand quarry-1which is in Anandpur
mouza and the sand quarry is locally known as Anandpur sand quarry..

4. That the Mining Plan was granted on 16/02/2018 in favour of Sri
Sarat Chandra Majhi for Sand Mining of 7880 CM/annum with
conditions to plant 150 saplings, but as of now no plantation has been

done by the lessee.

5. The CTO letter restricts sand mining within 500 metres from Bridge,
near bank stream with in strip of 1/5 of width of the stream bed, 200
metres from embankment. Further the vehicles engaged for mining and
transportation must have pollution check certificate and confirm to noise
emission standards, should not be overloaded and shall be covered with
tarpaulin. Water spray should be in village road and no adverse impact of
nearby human habitations. Noncompliance of any of the conditions will
result in withdrawal of Consent and attract action under provisions of EP
Act 1986. Copy of the CTO letter dated 19/03/2019 is annexed here unto
as ANNEXURE-1

6. That the present applicant could not able to find the Consent to
Establish from the website of the Board. However Consent to Operate
(CTO) was granted by Regional Office of SPCB on 19/03/2019 without
compliance of standard conditions of Consent to establish. The condition
no 16 says power to revoke the consent in case any violation is observed.
In the present case the mining operator is violating conditions no 3 by

obstructing the free flow of river and constructing a road inside the river
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bed and violation of condition no 5 that says sand mining shall not be
carried out with in 1/5" width of stream bed and from the bank. The
validity of CTO is up to 31/03/2022 and there has been no revalidation
of CTO after expiry of this CTO.

7. Itis pertinent to mention here that though the CTO was expired from 31*
March of 2022, it is illegal to operate mining or lifting of sand from the
said sand quarry. But, with the help of the then Tahasildar, Dhamnagar
Mr. Khirod Kumar Panda and then Addl. Tahasildar Mr. Anup Kumar
Behera, Mr. Sarat Chandra Majhi the lessee was lifting the sand from
river bed till onset of Monsoon and Flood comes in River Baitarani. For
which on dated 14/12/2022 the applicant no2 lodged a FIR against the
lessee and then Tahasildar Khirod Kumar Panda, copy of the FIR dated
14/12/2022 is here unto annexed as ANNEXURE-2.

8. That the lessee is extracting sand from the said quarry through
mechanical means even after the After CTO was expired from
31/03/2022. To stop the illegal sand mining, on 7" April of 2022 some of
villagers went to the Uteipur- Sand quarry 2 and tried to stop the Illegal
mining. But, Mr. Majhi attacked the villagers and went to police station
with counter FIR to save him. So, the then IIC of Dhamnagar registered
2 cases based on complaint of both the parties. In his FIR Mr. Sarat
Chandra Majhi admitted that he was lifting sand on 7th April 2022. Copy
of the FIR dated 07/04/2022 is here unto annexed as ANNEXURE-3.

9. That the lessee is illegally extracting sand with the help of earth movers
(machine) mainly from Uteipur Mouza and illegally transporting about
more than 200 trips per day in trucks and tractors. After excavating the
sand from Uteipur (Uteipur-1& Uteipur-2), Manalapur (Kacheri Badi)
and Anandapur Mouza the lessee is transporting the same through the

Baitarani River left embankment, further from the narrow road (10ft
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width) of Uteipur Majhi Sahi, Jena sahi and Patra Sahi village and
further on Uteipur-Manalapur PMGSY Road.

10.1t is pertinent to mention here that the route in which the sand is
transporting is not the route permitted or approved by the Tahasildar.
That the lessee is forcefully and illegally lifting sand by using muscle
power and by threatening the innocent people to kill them by using
goons. With the help of police, forcefully he has made road on the flood
plain area to lift the sand from river bed. The local police instead of
taking action against this illegal mining became a mute spectator of sand
theft. It is very shocking to the villagers that how the so-called lessee is
illegally extracting sand from the said sand quarry without any
permission more than 200 trips of sand from Uteipur-1, Uteipur-2 sand
quarry on daily basis. Local Tahasildar and the Police are supporting this
illegal work for which the innocent peoples are suffering. The auction
holder is a rowdy goon type man who always threats to kill the people by
way of road accident and he is running his sand business by terrorizing
the people. Photographs of illegal sand mining dated 01/032023,
14/01/2024 & 21/02/2024 using machine is annexed here unto as
ANNEXURE-4

11.That the Consent to Establish granted to Uteipur-2 Sand quarry is to
remove 7880 cum /Annum(maximum) in an area of 4.86 ha. (12.02 acre)
of Plot No. 208 in Khatiyan No. 479 of Uteipur Mouza under Sodha RI
Circle of Dhamnagar Tahasil in Bhadrak district of Odisha, though the
lessee is illegally extracting sand from the said sand quarry and adjoining
areas even after expiry of the CTO.

12.1llegal transportation of sand by the lessee should be stopped in the
Baitarani River left embankment and through the narrow village road
which is the only road of the village and which connects to the school,

college and the farmers also use the same road for commuting to their
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land for farming. As the village road passes through the School and

Anganawari, accident may occur which will also affect the education of

children as trucks and tractors are regularly passing through the road.

Due to excess horn blow, people of heart and neurological disease may

face many health problems.

13. That the lessee is plying his heavily loaded vehicles through the

PMGSY road which connects to the nearby village called Sendhpur.

14. As PMGSY is a village road therefore heavy vehicles should not be

allowed to run in this road as it is damaging the road and for which it

become very difficult to use by the villagers to and further the PMGSY

road is not meant to carry the truckloads of sand mining, hence same

should be immediately stopped.

15.That there is clear violations of Mining Plan, lease Conditions, Consent

Letter of OSPCB and while operating the sand quarry. In this regard

Tahasalidar Dhamnagar has also been informed and requested to take

action, but no action has been taken as of now. The details are as follows

i)

i)

Sand Lifting outside the lease area in Uteipur-2 Sand quarry in
Uteipur Mouza (Anandapur GP) of Sodhar RI circle of
Dhamnagar Tahasil.

Use of machines(excavators) when permission is only for
manual mining (only through labour and no machine to be used
for mining the sand

Excess mining beyond the permissible limit and mining
throughout day and night and beyond the designated lease area.
As per approved mining plan for the sand quarry the lease area
is having Latitude: N20° 51' 33.22" to N20° 51' 39.12"
Longitude: E86° 24' 15.73" to E86° 24' 24.35". But Mr. Sarat
Chandra Majhi lifting and extracting sand from 300 mtr east of
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said location. He has theft all the sands deposited in this area,
which is beyond lease area.

iv)  Mining during Monsoon season while the same is banned.

v)  NO monitoring by the revenue officials to ensure the lease
conditions are complied in letter and spirit.

vi)  No pillar posting in lease area.

vii) The CTO of the said Uteipur-2 sand quarry is expired on 31st
March of 2022. As per guidelines, the lease holder should apply
for CTO 90 days before expire of previous CTO. OSPCB had
issued the CTO on 2019 March 19 vide letter n0.490/CTO-
3194/2019 and CTO no. 165/2018-2019.

16. That the permitted quantity to lift only 7880 cubic meter/annum of sand
from the quarry. But, the lessee is lifting more than 200 tractor trips of
sand from river bed on daily basis.

17. He was awarded lease of Sand quarry on 29th December 2017. But the
Tahasildar delayed to engage in lease deed for 2 year. It is a conspiracy
to loot the sand for more than 2 years. Another thing, Mr. Sharat ch.
Majhi signed lease deed on December of 2019. But, he was extracting
the sand from 2017 December.

18.That the lease holder and concerned authorities violated the Enforcement
& Monitoring Guidelines for Sand Mining. (4.3 Mining Plan. River bed
sand mining shall be restricted within the central 3/4th width of the
river/rivulet or 7.5 meters (inward) from river banks but up to 10% of the
width of the river, as the case may be and decided by regulatory
authority while granting environmental clearance in consultation with
irrigation department. Regulating authority while regulating the zone of
river bed mining shall ensure that the objective to minimize the effects of
riverbank erosion and consequential channel migration are achieved to

the extent possible. In general, the area for removal of minerals shall not
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exceed 60% of the mine lease area, and any deviation or relaxation in
this regard shall be adequately supported by the scientific report.)

19.That the Villagers have complained time and again to the concerned
authorities about the illegalities in mining and transportation of sand.
That there is use of Machine in the sand Sairat, wet sand with water
transported in the vehicles make the road muddy, damages to river
embankment, heavy vehicles use to ply on village road carrying over
loaded sand. Protesting against the inaction of Tahasildar and other
authorities the villagers have obstructed the sand loaded vehicles time
and again but no action by the Tahsaildar who has the responsibility to
see the mining operation takes place in accordance with mining plan and
EC letter. Copy of complaint letter dated 22/09/2022 is here unto
annexed as ANNEXURE-5

20. It is pertinent to mention here that pursuant to the email complaint dated
22/09/2022 govt. of India steel and mines department forwarded the
complaint to the Principal Secretary, Department of Steel and Mines
Government of Odisha on dated 03/10/2022. Copy of the letter dated
03/10/2022 is here unto annexed as ANNEXURE-6.

21. That the applicant no. 2 on dated 20/09/2022 made a complaint to the
regional office of Forest Environment & Climate Change Govt of Odisha
regarding the illegal mining by the private respondent in Uteipur sand
quarry 2, in response to that complaint on dated 31/10/2022 the regional
officer wrote a letter to the Tahasildar Dhamnagar to take appropriate
action against the private respondent for illegal extraction of sand from
the Uteipur sand quarry 2 without valid CTO. Copy of the letter dated
31/10/2022 is here unto annexed as ANNEXURE- 7

22.Mining without valid CTO: That the CTO has been expired since
31/03/2022 but the mining continues in absence of a valid CTO. As such

the Role of Tahasildar in issuing Y form without valid CTO is an offence
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under E P Act as well as Water Act 1974 and Air Act 1981. In a similar
case in OA 67 of 2020, Order dated 07/07/2021, Hon’ble NGT directed
the District Collector Ganjam to register FIR against the Tahasildar
Belaguntha and Lessee of the sand source and FIR was registered under
section 420, 379, 34 of Indian Penal Code along with Section 51 of
Odisha Minor Mineral Concession Rules 2016.

23. Mechanical Mining: It is humbly submitted that the mining is supposed
to be of Dry Pit and Manual means of mining and loading. However the
mining is done by engaging Earth Mover/Machines of different capacity
which is strictly prohibited and not approved by any of the regulating
authorities. The machine used for sand mining is with Model No Hundai
215, JCB 205, JCB 81 AND JCB 140 with 5.7m Boom length and 2.9m
Arm length. The Bucket capacity is around 1.22 Cubic Meter.

24. Mining beyond 1 metre depth: In the present case sand mining up to
only 1 meter (around 3 foot) is permissible as per the Mining Plan.
However the private respondent is mining up to 30 feet (around 10
meters) and photographs suggests the mining leading to pond like
structures touching the water level and the use of machine with arm
length of 2.9 meters and boom length of 5.7 meters has been taken into
account to arrive at the depth of the sand bed because of mining
operation.

25. Excess Mining and Transportation: Around 200 Tractor having 3 CM
capacity each are transporting sand from source.

Total Extraction of Sand per day: 600CM

For 210 Days: 1,26,000 CM

When the daily mining permissible limit is only 37.52 CM as per mining
plan and annual sand Mining capacity is only 7880 CM, the lessee is
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extracting around 600 CM per day and 1.26Lakh Cubic Meters per year

which is around 16 Times of the permissible limit.

26. No Pillar posting in the lease area: Though the mining plan suggests
that the lease area has been demarcated by the Revenue Inspector but on
ground there has been no demarcation and no distinct pillar posting
allowing the mining to spread randomly all across the riverbed.

27. No display board (information details) of statutory clearances in the
lease area: The details of environment clearance are supposed to be
displayed in the lease area by the lessee and no such information of
statutory clearance has been displayed in the mining lease area.

28. Mining in Safety Zone and Close to River Bank: The Google Earth
Image and photographic evidences confirms that the mining operation is
violating the safety Zone and 1/5 width of stream bed from the River
Bank.

29. Sand Mining during Monsoon Period: It is humbly submitted that the
normal dates for onset of monsoon for Odisha state is 5" June and
withdrawal date is 15™ October and same has been considered in the
Sustainable Sand Mining Management Guideline 2016. The River Bed
mining should only be allowed during the dry season. No River bed
mining should be permitted during rainy season (Appendix 9).That the
data suggest the mining was done during the Monsoon Period. However
no action has been taken by any of the Authorities.

30. Illegal Hoarding and Stockpile: The extracted sand is required to be
sent directly to the destination point and there is no provision for illegal
hoarding and stock pile. However the lessee use to hoard and stock the
sand near to area and all these stock piles are illegal.

31. Revenue loss to state exchequer and Corruption by the Dhamnagar
Tahasildar : That the Tahasildar Dhamnagar, in connivance with the
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lessee have been causing huge amount of loss to the state exchequer by
not measuring the post monsoon sand deposition and monitoring
extracting hundreds of times more than the permitted quantity without
paying the Royalty for the entire extracted quantity.

32. It is pertinent to mention here that though the CTO was expired from
31/03/2022 still the Tahasildar Dhamnagar issued Y form in favor of the
private respondent for transportation of sand on dated 07/04/2022 which
shows that the Tahasildar and private respondent are in connivance with
each other. Copy of the Y form dated 07/04/2022 is here unto annexed as
ANNEXURE-8

33. Replenishment Study and Pre and Post Monsoon Assessment Not
conducted: There has been no replenishment study conducted as
required after every monsoon season and assessment of extraction prior
to monsoon were also not conducted by the Mining Department and
thereby allowing the excess mining to be covered up and resulting in loss
of revenue and deep sand mining.

34. That in order to check the illegal sand mining, Government of Odisha
has come out with a guideline dated 26/04/2019 where instructions for
prevention of illegal sand quarrying issued from time to time. The
instructions include robust monitoring mechanism, revenue and police
administration shall seize the machine and vehicles, criminal
proceedings, temporary check gates, squads should be constituted,
technical support of ORSAC may be taken for satellite based monitoring,
all complaints of unauthorized quarrying be inquired by Sub-
Collector/Tahasildar within 72 hours and prompt remedial measures
be taken and monthly review of violation cases are suggested in the
guideline and none of the points have been followed by the District
Administration and Tahasildar. Despite of the illegal mining takes place

since April 2022, no action has been taken as on date while action should
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have been taken within 72 hours and to this effect responsibility of the
officers may be fixed. Copy of the Government order dated 26/04/2019
Is annexed here unto as ANNEXURE-9

35. That Odisha Sand Policy 2021 brought in shape of resolution dated
2/09/2021 by Revenue and Disaster Management Department,
Government of Odisha for stricter monitoring of sand mining in a
sustainable manner but there has been no implementation of the policy
on the ground there by confining the policy to papers without any action.
Copy of Odisha Sand Mining Policy dated 2/09/2021 is annexed here
unto as ANNEXURE-10.

36. Sand Mining beyond Lease Area: it is submitted that sand extraction
Is ongoing beyond mineable reserve area of 28916 SqMtre (7.14Acres)
and lease area of 12 acres and spread in an area of more than 25 Acres as
evident from Google earth images. That the lessee is illegally extracting
sand from Uteipur mauza as well as from the Anandpur mauza also.
Copy of the google earth image is here unto annexed as ANNEXURE-
11.

37. It is pertinent to mention here that the DEIAA Bhadrak on dated
22/09/2018 held a meeting under the Chairmanship of Collector
Bhadrak. Purpose of the meeting is to grant environmental clearance to
the minor mineral proposals. Copy of the proceedings of the meeting
dated 22/09/2018 is here unto annexed as ANNEXURE-12.

38. The vehicles carrying the sand do not cover with tarpaulin and being
overloaded and thereby causing air/dust pollution. It is humbly submitted
that the local people have to face many inconvenience because of
uncovered tractors carrying the sand from the mining site through busy
streets and populated village road of the petitioners.

39.That there has been no sprinkling of water on Road and because of

transportation of heavy vehicles it causes more air and dust pollution. It
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is further submitted that the vehicles use to operate even in Peak hour
which is a violation of the Environment Clearance Condition

40.1t is further submitted that there has been no plantation activity carried
out by the Private Respondent along the roadside near the Mining site
where their vehicles are plying or near the quarry area. Though the
mining plan has mandate to plant 150 saplings of indigenous species in 5
year and every year 30 saplings, as of now not even a single sapling has

been planted though the lease period of 5 years has already ended.

41.Carrying capacity of the road and impact of plying of sand loaded
heavy vehicles on local population has not been studied: Transporting
sand loaded heavy vehicles through the village, very close to the house,
resulted in serious damage and directly effecting to the safety of the
villagers. Many houses at are located very close vicinity to the village
road and the heavy vehicles were frequently running just in front of house

with a distance of around 20 feet distance.

42.Transporting sand loaded heavy vehicles through the Village roads
(PMGSY) resulted in complete damage and local peoples are
suffering: The village road constructed under Pradhan Mantri Gram
Sadak Yojana (PMGSY). This road provides connectivity for the
villagers for their educational, health and marketing facilities etc. On the
basis of the pavement strength and carrying capacity, has affixed a
signage stating “Heavy Vehicles Prohibited” through this village road.
Due to continuous plying of sand loaded heavy vehicles the PMGSY road
is fully damaged and in view the quantum of the traffic and plying of
heavily loaded sand transporting vehicles, the crust of the road is
completely damaged. This is certainly violating the regulation of
PMGSY.
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43.That failure to submit of Half yearly compliance report by the project
proponent for last five years in a row and to that effect no action taken
indicates lack of sincerity and due diligence on the part of the Regulatory
authorities for which the Hon’ble Tribunal may seek explanation and
appropriate action against the authorities for their failure to discharge the

statutory obligation.

44.That the measurement and replenishment study should have been
conducted by Tahasildar at the beginning of the every financial year and

prior to grant of work order for the next year and same has not been done.

45.The villagers have represented many times to all the concerned
authorities including Tahasildar Dhamnagar against illegal transportation
of sand loaded vehicles but no action has been taken by the authorities.
On dated 22/09/2022 the petitioner along with the villagers wrote an

email to all the concerned authorities regarding this illegal mining.

46.1t is pertinent to mention here that again on dated 22/12/2023 the
petitioner along with villagers wrote an application to the District
Magistrate, Chief Minister and minister of steel and mines to check the

illegal mining and not to permit any new sand quarry .

47. 1t is submitted that the EIA Notification Amendment dated 15"
January 2016 suggests that A survey shall be carried out by the DEIAA
with the assistance of Geology Department or Irrigation Department or
Forest Department or Public Works Department or Ground Water Boards
or Remote Sensing Department or Mining Department etc. in the district.
A Sub-Divisional Committee comprising of Sub-Divisional Magistrate,
Officers from Irrigation department, State Pollution Control Board or
Committee, Forest department, Geology or mining officer shall visit each
site for which environmental clearance has been applied for and make

recommendation on suitability of site for mining or prohibition thereof.
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48.1t is pertinent to mention here that mining was allowed without a proper
District Survey Report as required to be done by Geology Department,
Mining Department Irrigation Department, Forest Department, Public
Works Department, Ground Water Boards and Remote Sensing
Department as prescribed in Appendix X(procedure for preparation of
DSR) and Paragraph 7(iii) of EIA Notification Amendment dated 15"
January 2016. Possibly the EC has been granted in absence of Joint
inspection report from Sub-Divisional Committee comprising of Sub
Divisional Magistrate, State Pollution Control Board, Forest Department,
Irrigation Department and Mining Officer.

49. There is No monitoring of compliance of Conditions of CTO by the
Regional Office of SPCB, Balasore Considering the threat to the
embankment, loss of revenue, violation of mining plan and standard
environment clearance conditions, damages to the riparian ecology, the
applicants have requested the authority to immediately enquire into the
matter and take appropriate action against the Tahsildar and Revenue
Staff for their dereliction in duty and apparent corruption and
involvement in revenue loss to the exchequer by conducting the ground
assessment of sand mining on weekly basis and obtaining the satellite
information from ORSAC. It is submitted that as per Govt of Odisha
Revenue Disaster and Management Department letter dated 26/04/2019,
the illegal sand extraction are required to be enquired by the Sub-
Collector/Tahasildar within 72 Hours of the complaint and same has not
been followed here indicating the connivance of the authorities with the
lessee. The officers have failed in discharging his duties for not taking
legal action to restrain the mechanical mining and plying of heavy
vehicles through the village road and for that appropriate disciplinary

proceedings is needed after due inquiry.
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50.That the Deputy Director of Mines, Baripada who approves the mining
plans of Sand Beds with conditions has a duty to monitor if the
conditions are complied and not violated. Also while submitting the
annual return in Form Z for the mining circle for every financial year has
to state the quantity of mineral extracted and not just rely on the
statement of lessee. In this regard also no such measurement takes place
for sand mining in the mining circle.

51.That the Regional Transport Officer, Bhadrak has the duty to monitor
that the vehicles running should have fitness and pollution under control
certificate. Further have the duty to monitor the traffic density and that
heavy vehicles do not run on the rural roads, hence the concerned
authority has failed in discharging the responsibilities and warrants
appropriate action.

52. That the Executive Engineer Irrigation department failed to monitor the
safety of river embankment as well as the damages to flood plain area
and river bed, hence appropriate action may be taken against the
authority for failure to discharge the duties.

53.1t is pertinent to mention here that the lessee is illegally extracting sand
from the sources only in the garb of lease agreement, The lessee don’t
have any valid CTO or EC to operate the quarry.

54.That the Procedure for Processing of Consent to Operate (CTO)
Application by State Pollution Control Board, Odisha as uploaded in
website of Odisha State Pollution Control Board says that inspection of
the site and compliance of CTE condition is pre-requisite. The

relevant portion is reproduced as follows:

“5. The concerned officers at HO / RO shall scrutinize the application
and raise clarification to the industry online, if any deficiency /

discrepancies are observed in respect of consent application or its
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accompaniments or fees. Simultaneously, they will take steps for

getting inspection report so as to avoid delay and early disposal of

the case.

6-The concerned officers of Regional office of OSPCB shall
conduct inspection of the industries and mines, conduct monitoring
of stack emission, ambient air quality, analysis of effluent samples etc.
as per the standard procedure prepared for Air and Water sampling
and analysis. They should also verify compliance to the Consent
conditions (directions, if any) and upload the detailed observations

(inspection and monitoring reports) online”

Further the check list prepared the board also requires
compliance status of consent to establish for issuing consent to operate
to a unit and the same has not been followed in the present case.
Further the CTO and CTE is issued mechanically without any
inspection of the site. Copy of the guideline and checklist prepared
by the Board and the Ilink to the site is as follows.
http://ospcboard.org/wp-content/uploads/2017/03/09-Jun-
2016PROCEDUREFORCTOAPPLICATION.pdf

55.That after issuing CTO, the state pollution control board did nothing to
ensure if the conditions in the Consent to Operate were complied in letter
and spirit. The violations continue unabated and no action has been taken
by the pollution control board to revoke the consent to operate and
ensure that the mining activity stops.

56.Mining should be restricted to single shift only that is for 8 hours (7am to
12noon and 2pm to 5PM) however it takes place all though out day and
night using high-power excavators. No qualified Mines Manager,

Foreman and Mate with certificate of competency as per mines act.


http://ospcboard.org/wp-content/uploads/2017/03/09-Jun-2016PROCEDUREFORCTOAPPLICATION1.pdf
http://ospcboard.org/wp-content/uploads/2017/03/09-Jun-2016PROCEDUREFORCTOAPPLICATION1.pdf
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57.That the sustainable Sand Mining Guideline 2016 suggests a Standard
Environment Clearance Conditions and the measures to be adopted to
check illegal mining, however none of the measures have been
adopted such as “(i) Project Proponent must ensure that the security
features of Transport Permission viz. (a) Printed on Indian Bank
Association (IBA) approved Magnetic Ink Character Recognition Code
(MICR) paper; (c) Unique Barcode; (d) Unique Quick Response Code
(QR); (e) Fugitive Ink Background; (f) Invisible Ink Mark; (g) Void
Pantograph; (h) Watermark. (ii) Project Proponent must ensure that the
CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up, access control of mine lease site; and arrangement for weight or
approximation of weight of mined out mineral on basis of volume of the
trailer of vehicle used at mine lease site are available. (iii) Project
Proponent must ensure the Scanning of Transport Permit or Receipt and
uploading on Server. (iv)The State Mines and Geology Department
should print the Transport Permits/Receipt with security features
enumerated at Paragraph (i) above and issue them to the mine lease
holder through the District Collector. Once these Transport Permits or
Receipts are issued, they would be uploaded on the server against that
mine lease area. Each receipt should be preferably with pre-fixed
quantity, so the total quantity gets determined for the receipts issued.
When the Transport Permit or Receipt barcode gets scanned and invoice
IS generated, the particular barcode gets used and its validity time is
recorded on the server. So all the details of transporting of mined out
material can be captured on the server and the Transport Permit or
Receipt cannot be reused. (v) The staff deployed for the purpose of
checking of vehicles carrying mined mineral should be in a position to
check the validity of Transport Permit or Receipt by scanning them using
website, Android Application and SMS. (vi) In case the Vehicle
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breakdown, the validity of Transport Permit or Receipt shall be extended
by sending SMS by driver in specific format to report breakdown of
vehicle. The server will register this information and register the
breakdown. The State can also establish a call center, which can register
breakdowns of such vehicles and extend the validity period. The
subsequent restart of the vehicle also should be similarly reported to the
server/call center. (vii) The route of vehicle from source to destination
should be tracked through the system using check points, Radio-
frequency identification (RFID) Tags, and Global Positioning System
(GPS) tracking. (viii) The system shall enable the Authorities to develop
periodic report on different parameters like daily lifting report, vehicle
log/history, lifting against allocation, and total lifting. The system can be
used to generate auto mails/SMS. This will enable the District
Collector/Magistrate to get all the relevant details and will enable the
authority to block the scanning facility of any site found to be indulged
in irregularity. Whenever any authority intercepts any vehicle
transporting illegal sand, it shall get registered on the server and shall be
mandatory for the officer to fill in the report on action taken. Every
intercepted vehicle should be tracked.

58.That the Chief Secretary, Government of Odisha on 11/11/2020 has
discussed about the technical intervention such as 14MS in the line of
I3MS (a software to track illegal mining in Major Minerals) to monitor
the actual quantum of extraction and transportation minor minerals from
source but same has been just confined to discussion and no action has
been taken despite of the mandate in Sustainable Sand Mining Guideline
2016 and 2020.

59.The Hon’ble Apex Court in Deepak Kumar Case has observed that “We
are of the considered view that it is highly necessary to have an effective

framework of Mining plan which will take care of all environmental
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Issues and also evolve a long term rational and sustainable use of natural
resource base and also the bio-assessment protocol. Sand Mining, it may
be noted, may have an adverse effect on bio-diversity as loss of habitat
caused by Sand Mining will affect various species, flora and fauna and it
may also destabilize the soil structure of river banks and often leaves
isolated islands. We find that, taking note of those technical, scientific
and environmental matters, MoEFCC, Government of India, issued
various recommendations in March 2010 followed by the Model Rules,
2010 framed by the Ministry of Mines which have to be given effect to,
inculcating the spirit of Article 48A, Article 51A(g) read with Article 21
of the Constitution.

60.That Rule 37 specifies Conditions of quarry permit:— (1) The holder of
a quarry permit shall obey the following conditions, namely:— (e) The
holder of the quarry permit shall maintain complete and correct accounts
of the minor mineral excavated and quantity removed from the area; (2)
The holder of the quarries shall allow the Director, Controlling Authority
and Competent Authority or any officer authorized by any of them to
inspect the quarrying operations and to check the accounts and verify the
details of dispatches from the registers maintained by him. (3 )If any
minor mineral is removed in excess of the quantity permitted, such
material shall be confiscated and the holder of the quarry shall be liable
for punishment under the provisions of the Indian Penal Code 1860, Act
and these rules. (4) As soon as removal of the mineral granted under the
permit is completed, the holder of the quarry permit shall surrender the
permit to the Competent Authority and furnish the particulars of permit
contained in Form-S indicating the quantities of minor minerals removed
and other information as may be required by the Competent Authority.

GROUNDS
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A. That the Sand mining is permissible only by Manual Method but the use of
mechanical methods/earth movers are in violation of the Mining plan, EC
Conditions and Consent to Operate conditions and Sustainable Sand Mining
Management Guideline 2016 and Enforcement and Monitoring of Sand
Mining Guidelines 2020, Odisha Minor Mineral Concession Rules 2016,
EIA Notification 2006 and Amendment 2016, Sand Mining Framework 2018
by Ministry of Mines, Govt of India

B. That the mining is illegal in absence of valid Consent to Operate and
Environment Clearance after 31% March 2022

C. That the unscientific mining by obstructing the free flow of river by creating
artificial bunds in the river is violation of approved mining plan and warrants
revocation of lease agreement and suspension of mining

D. That the ongoing sand mining is against the Precautionary Principle and
Environment Impact Assessment Notification 2006 and subsequent
amendments.

E. That the private respondent has mined out more sand than the permissible
limit and hence warrants stoppage of mining with recovery of Environment
compensation.

F. That transportation of sand loaded heavy vehicles through villages
jeopardizing the safety of thousands of people and school going children
warrant prohibition of such transportation. Further road not meant for heavy
vehicles requires carrying capacity study of the road and particularly
stoppage of such vehicular transportation.

G. Mining during monsoon season is against the sustainable sand mining
guideline 2016 and standard river bed mining conditions.

H. That the State Respondents and the Regulatory Authorities like state
Pollution Control Board and SEIAA have failed to discharge their duties and
hence requires intervention of this Hon’ble Tribunal for an appropriate order

to check the illegal mining
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|. That the Tahasildar being hand in glove with the lessee has resulted in huge
loss of revenue to the state exchequer and warrants appropriate action
J. That violation of EC condition is an offence under Section 15 of EP Act and
warrants prosecution against the Lessee and the Tahasildar under Section 19
of EP Act 1986
LIMITATION

That since there is a continuing cause of action arose due to the illegal

mining even after expiry of the CTO from 31® march 2022 and the illegal

mining which is clear from the photographs dated14/01/2024 and

21/02/2024, hence the present application is not barred by limitation
INTERIM PRAYER

The Hon’ble Tribunal may constitute a High level Independent Committee
to assess a) Cost of river bed material ‘illegally mined’ b) Cost of
ecological restoration and environment compensation. c) Net present value
of the future ecosystem services foregone and restrain the Private

Respondent from mining in river bed till disposal of the application

PRAYER
The applicants humbly prays the Hon’ble Tribunal to issue following directions
to the respondents

I. Permanently Restrain the Private Respondent from sand mining by use of
machine and excavator.

[I. Direct the District Collector to initiate Criminal Proceedings against Pwvt
Respondent and Tahasildar Dhamnagar for causing loss to the exchequer and
violation of EC Norms.

[ll. Impose exemplary penalty on the private respondent for violation of

Environment Clearance and Consent to Operate conditions
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IV.Fix the accountability of Government Respondents such as Tahasildar
Dhamnagar and Irrigation Department for lapses on their part for their inaction
in enforcing the laws regulating the sand mining.

V. Direct the private respondent to restore the damages caused to the river bank
and river bed.

VI.Direct the State Respondents to seize the Excavators used for Sand Mining in
Uteipur Sand Quarry 2.

VII. Call for a status report from Revenue Secretary on
implementation Sand Mining Policy 2021 and mechanism to monitor exact
guantity of sand extracted and transported from a source

VIII. Direct the Chief Secretary to make sure GPS TRACKING OF
VEHICLES AND E TRANSIT PASS MANDATORY FOR MINING
OPERATION for all sand mining leases

IX.Direct the Mining department to conduct Drone Survey to assess the mining
beyond lease area and excess mining.

X. Any other relief as the Hon’ble Tribunal dim fit.

UNDERTAKING

That I undertake to file the English translation of vernacular documents as and

when directed by the Hon’ble Tribunal.

PLACE- BHUBANESWAR SANKAR PRASAD PANI
DATE-26/02/2024 ASHUTOSH PADHY
.;\'\"Lu/ A (\D’Ma

APPLICANTS THROUGH ADVOCATES
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@ 6 FEB 2024

BHAGABAT SAHOO&OTHERS APPLICANTS
VERSUS
STATE OF ODISHA&ORS ... RESPONDENTS
AFFIDAVIT

[, Manoj Kumar Das S/o Bijay Kumar das Aged about 42years, At/Po-

e ————— e —

—— — e ———  ———— e

Anandpur, Ps; Dhamnagar, Dist- Bhadrak, 756117 do hereby solemnly atfirm

=
e

and declare as under:

. That I am one of the Applicants in the abovementioned application
and [ am fully conversant with the facts and circumstances ol the case
and authorized by other applicants to swear this aftidavit.

2. That I have read over the contents of the accompanying affidavit and

the same is true and correct and is drafted on my instw/

{J)ﬂ«f‘ﬂ{ &u\.w N
IDENTIFIED BY DEPONENT )‘7 N
AT /W L
ADVOCATE _SITENDRA DAS

JOTARY PUBLIC EHUBANESWAR
. Go\n‘_ OF OUTHANDIA)
VERIFICATION REGD NO.-2414912

l,do hereby solemnly atfirm verity that the contents of the above application are
true and correct to the best of my knowledge and belief and nothing material has

been concealed there trom.Veritied at%\'\”kb"‘"@‘!L n _D;_—,&-‘IOLI '7—6341

M‘fi L
o« s oYERIF ANT;
=ALvA Rrmsd 2EIRG igenuiieh

...... Adyacze




ANNEXURE-1

Tel. 06782.265110
Website: www.0speboard.org
' Coe - e-mail: ospeb balasore/@ospcboard org

S "+ REGIONAL OFFICE
—_—— STATE POLLUTION CONTROL BOARD, ODISHA
' . OF FOREST & ENYIRONMENT, GOVT. OF ODISHA
1 (DEPT )

Plot No. 160, Satiadevkhunta, Balasore - 756001
No. _LL(lL/ CTO - 3194/2019 Datg= == 4“5/7

~ BY REGD. POST
CONSENT ORDER NO. | (‘ 2 12018-19 (WPC & APC)

Sub: Consent to operate for existing / new operation of the mines uls 25/26 of Water (PCP) Act,
1974 & 21 of Air (PCP) Act, 1981

Ref: Your online application no. 2329558.

Consent to operate is hereby granted u/s 25/26 of Water (PCP) Act, 1974 & 21 of Air (PCP) Act
1081and rules framed there under to:

Name of the Industry: M/s Utelpur Sand Quarry .2

Name of the Occupier & Designation: Sarat Chandra Majhl, Lessee

Factory address: Mouza — Utelpur (Plot No. 208), Tahasll - Dhamnagar, Dist. - Bhadrak

This consent order Is valid for the period up to 31.03.2022 (subject to valldity of
mining lease deed).

This consent order is valid for the product quantity, specified outlets, discharge quantity
and quality, specuﬁed chimhey/stack, emission quantity a

nd quality of emissions as specified
palow. This cons

ent is granted subject to the general arfd special conditions stipulated therein.

A. Detalls of Products Manufactured:

sl | Product ' Quantity
No. | (cu. meters / annum)

2018-19 \ 2019-20 | 2020-21 | 2021-22
1 Sand

7880 ‘ 7880 \ 7880 [\ 7880

o

' Record

F
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B.Dis
charge permitted through the following outlet subject to the standard
Outlet | Description

Pointof |Quanti Prescri
No. |of outlet discharge |of ¥ straens::rl:ied
discharge
KLD or
KUhr
| o
\\
7\
'\”s

C. Emission permitted through the following stack subject to the prescribed
standard

Chimney | Description | Stack Quantity |Prescribed
3 Stack |of Stack height of . |Standard
b No. (m) emission
k
i
% .
? (\1 ’ ! PM SO, |NO,
.y r — |
\\—
t \ T
!
D.

Disposal of solid waste permitted in the folLowlng manner
Sl. No. |Type of

Quantity | Quantity to

Quantity to | Quantity | Description
Solid generated |be reused |be reused |disposed |of disposal
waste (TPD) on off off

site.
site(TPD) |site(TPD) |(TPD)

! \




E. GENERAL CONDITIONS:

. The consent Is given by the Board In consideration of the paiticutars given In the application. Any change or

atarnation or deviation made In actual prz
practice from the particutars fumished In the application will also be
T;}e gvr::&\: ﬂ:b\e for review/variation/revocation of the consant order under section 27 of the Act of Water
o n & Control of Poliution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act,
81 and to make such variations as deemed fit for the purpose of the Acts.

2. The Industry would immediately submit revised application for consent to operata to this Board In the event
of any change In the quantity and quality of raw material / and products / manufacturing process or guantity
[quality of the effluent rate of emission / alr pollution control squipment / system efc.

3. The applicant shall not change or alter either the quality or quantity or the rate of discharge or temperature
or the route of discharge without the previous written permission of the Board.

4. The application shall comply with and camy out the directives/orders issued by the Board In this consent
order and at all subsequent times without any negligence on his part. . In case of non-comptiance of any
order/directives issued at any time and/or violation of the terms and condttions of this consent order, the

applicant shall be liable for legal action as per the provisions of the Law/Act.

5. The applicant shall make an application for grant of fresh consent at least 90 days before the date of expiry
of this consent order. -

6. The issuance of this consent does not convey any proper?y right in either real or personal propefty or any

exclusive privileges nor does ! authorize any injury to private property or any invasion of personal rights,
nor any Infringement of Central, State laws or regulation.

7. This consent does not authorize or approve the construction of any physlcal structure or facilities or the
undertaking of any work in any natural water course.

8. The applicant shall display this consent granted to him in 8 prominent place for perusal of the public anc
inspecting officers of this Board.

9., An Ingpection book shall be opened and made available 1o Board's Officers during the visit to the factory.

10. The applicant shall fumish to the vistting officer of thé Board any Information regarding the constructior
lnsta.!lat!on or operation of the plant or of effluent treatment system / air poliution control system / stac
r’rzmtonng system any other particulars as may be pertinent to preventing and controlling pollution of Wate

r.

11. Meters must be affixed al the entrance of the water supply connection o that such meters are easl
accessible for Inspection and maintenance and for other purposes of the Act provided that the place whe
it Is affixed shall in no case be at a poin! before which water has been taped by the consumer for utilizali
for any purposes whatsoaver.

12. Separate meters with necessary plpe-line for assessing the quantity of water used for each of tha purpos
' mentioned below:

8) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose

M ¢) Process

org 30

)

p
2
O
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13.

14.

1%

16.

17.

18.

18.

20.

2.

24,

25.

28.
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The applicant shall ‘
PP display suitable caution board at the lace where the effluent Is entering Into any water-

body or any other place to be Indica
A ted by the B i
effiuents are being discharged s not it for thz doms?;ﬁ;;%’:;&a therein that the area Into which the

Storm water shall not be allowed
to mix with the trade and/or d | '
terminal manholes where the flow measuring devices will be lnstalloerg.esuc efuen on the upsteam of 1

The applicant shall maintain good house-keeping both within the factory and the premises. All pipes,

valves, sewers and drains shall be lesak
' -proof. Floor washing shall be admitted Into the effluent collection
. systam only and shall not be allowed to find thelr way In storm drains or open 8reas.

The applicant shall at all times malntaln In good working order and operate as efficlently as possible all

treatment or control facilities or systems install or used by him (o achleve with the term(s) and conditions of
the consent.

Care st)ould be taken to keep the anaerobic lagoons, if any, biologlcally active and not utilized as mere
stagnation ponds. The anaerobic lagoons should be fod with the required nutrients for effective digeston. .
Lagoons should be constructed with sides and bottom made impervious.

The wtilization of treated effluent on factory's own land, if any, should be completed and there should be no

possiblity of the effluent galning access into any drainage channe! or other water courses efther directly or
by overflow.

The effiuent disposal on land, If any, should be done without creating any nulsance to the surroundings or
inundation of the lands at any time. :

\f at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory or create any
problem or becomes a matter of dispute, the industry must adopt alternate satisfactory treatment and
, disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the dralned liquid shall be taker to
equalization tank.

The effluent treatment unils and disposal measures shall become operative at the time of commencement of
production.

$
The applicant shall provide port holes for sampling the emissions and accass platform for carmying out stack
sampling and provide electrical outiet points and other arrangements  for chimneys/stacks and other
sources of emissions so &s {0 collect samples of emission by the Board or the applicant at any time in
accordance with the provision of the Act or Rules made therein.

The applicant shall provide all facilities and render required assistance to the Board staff for collection o
samples / stack monttoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace of
atter the air pollution control equipment or change the raw material o manufacturing process resulting in
any change in quality and/or quantity of emissions, without the previous written permission of the Board.

No contro! equipments o chimney shall be attered of replaced or as the case may be erected of re-crected
except with the previous approval of the Board.

| AN 2 P
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21. The llquid efft
q uent arising out of tha operation of the alr poliution control equipment shall be treated in the

manner and to lon of standards
prescribed by th : .
(Prevention and Control of Pollution) Act, 1974 (gs a:\eang:g. " eccortance wih the prvsons of Waler

28. The stack monitori i |
ol ring system employed by the applicant shall be opened for Inspection to this Board at any

There shall not be any fugltive or episodal discharge from the premises.

N. In case of such episodal discharge/emissions the Industry shall take immediate action to bring down the
emisslon within the limits prescribed by the Board in conditions/stop the operation of the plant. Report of

such accidental discharge femission shall be brought to the notice of the Board within 24 hours of
occurrence.

3. The applicant shall keep the premises of the industrial plant and air pollution control equipments clean and
make all hoods, pipes, valves, stacks/chimneys leak proof. The alr poliution control equipments, location,
inspection chambers, sampling port holes shall be made caslly accessible at all times. '

32, Any upset condttion In any of the plant/plants of the factory which is likely to result In Increased effluent
dischange/emission of air pollutants and / or resutt In violation of the standards mentioned above shall be

reported to the Headquarters and Regional Office of the Board by fax / speed post within 24 hours of Its
occurrence.

a3, The industry has to ensure that minimum three varieties of trees are planted at the denslty of not less than
1000 trees per acre. The tress may be planted along boundaries of the industries or industrial premises.
This plantation Is stipulated over and above the bulk plantation of trees in that area.

4. The solid waste such as sweeping, wastage packages, empty containers residues, sludge Including that
from alr pollution control equipments collected within the premises of the industrial piants shall be disposed

off scientifically to the satisfaction of the Board, so as no to causs fugitive emisslon, dust problems through
leaching etc., of any kind.

35. Al sofid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of the
Board by: o
) Land fill In case of inert material, care being takep to ensure that the material does not give rise to
leachate which may percolate Into ground water or carrled away with storm run-off.
f) Controlled incineration, wherever possible In case of combustible organic material.
i) Compasting, In case of blo-degradable material. .

36. Any toxic material shall be detoxicated If possible, otherwise be sealed In steel drums and buried in

areas after obtaining approval of this Board in writing. The detoxication or sealing and burying

shall be carried out In the presence of Board's authorized persons only. Letter of authorization shall be
obtalned for handling and disposal of hazardous wastes.

37. If due to any technological improvement of otherwise this Board Is of opinion that all or any of the conditions
referred to above requlres variation (Including the change of any control equipment either in whole or in pan)
this Board shall after giving the applicant an opportunity of being heard, vary all or any of such conaition and
theraupon the applicant shall be bound to comply with the conditions so varied.

38. The applicant, hishelrs/legal representatives or assignees shall have no claim whatsoever to the condition
or renewal of this consent after the expiry period of this consent.

Record %




.

4\

4.

The Board reserves the right to review, | i ; )
terms and conditions of this consent.  impose ediional condlons orcondiion revke chang or ate e

Notwithstanding anything contained in this condtional let

A er of consent, the Board hereby reserves fo il the
right and power under section 27(2) of the Water (Prevent 4 o
iy ravention & Control of Poliution) Act, 1974 '
and/or all the conditions imposed herein above and to m o)A,

the Act by the Board. ake such variations as deemed fitfor the purpose of

The conditions }mposed as above shall continus to be in force untl revoked under section 27(2) of the
Water (Prevention & Control of Polution) Act, 1974 and secton 21 A of Alr (Prevention & Control of
Pollution) Act, 1981.

In case the consent fee is revised upward during this period, the Industry shall pay the differential fees to the
Boad (for the remalning years) o keep the consent order In force. If they fail to pay the amount within the
period stipulated by the Board the consent order will be revoked without prior notice.

The Board reserves the right to revokelrefuse consent to operate at any time during period for which

consent s granted In case any violation is observed and 10 modify/ stipulate additional conditions s
deemed appropr!ate

F. SPECIAL CONDITIONS:

! Recgord {2t -

1. Mining shall be done over the proposed lease hold area of 4.86 hectares in
Mouza — Uteipur under Tahasil = Dhamnagar of Bhadrak district as per the

approved mining plan and tentative lease deed vide memo no. 3844 dated
24.10.2018 of the Tahasildar.

2. Stipulated conditions of SEIAA in the environmental clearance shall be abided.
3. Mining activity shall not disturb flow pattern of river water.

4. Sand mining operation shall not affect the existing sources of irrigation or
drinking water or industrial purpose.

5

5. Sand mining shall not be carried out in streams within 1/5 of the width of the '
stream bed from the bank.

6. Sand mining shall not be carried out within 200 meters of any existing structure

such as bridges, dams, welrs, intake structure (s) either for irrigation or drinking

|

water purposes or any other cross drainage structure. l
7. Depth of sand mining shall not exceed 3 meters of water level whichever is less é
or as per the approved mining plan. '

8. Transport vehlcles shall possess

tarpaulin.

PUC, not overloaded and covered with |

9. Mined out area shall be leveled and free of foreign debris and materials.




10.Occupati i
pational safety measures like nose masks shall be provided to the working

personnel of the mines.

11.Ne ' '
cessary permission from the competent authority shall be taken for drawal of

surface / ground water.

[
D!

12.Waste oil and used oil generated from mining machineries shall be disposed to

authorized recyclers.

13.The mines shall maintain the ambient noise standards under Noise Poliution N

(Regulation & Control) (Amendment) Rules, 2010.
14. Ambient air quality inside the mine premises shall be maintained so as to confirm

(Protection) Rules, 1986.

The occupler must comply with th

15.The unit shall abide by provisions of the Environment
amendments made thereof and rules framed there under.
16.The Board reserves the right to revoke/refuse consent at any time during this }
period incase any violation is observed and to modify / stipulate additional r

conditions as deemed appropriate.

D,E,and F to keeb this consent order valid.

To

Sri Sarat Chandra Majhi, Lessee (tentative),

M/s Utelpur Sand Quarry - 2,

(S/0 - Batu Majhi)

AVPO - Uteipur, Dihidia Anandpur,
Via - Dhamnagar, Dist. — Bhadrak

7:03: 01

Memo No. é;f f?l@)loate

s

Copy forwarded to

(Protection) Act,

e conditions stipulated in section A, B, C,

REGIONAL OF

i)  Chief Environmental Engineer (Mines), S. P. C. B., Bhubaneswar &

i)  Collector, Bhadrak &

iy Tahasildar, Dhamnagar, Dist. -

Balasore for information.

the National Ambient Air Quality Standards prescribed under the Environment

1986,

JBlekey

FCE

Lobete
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I.|.F.-l (Thraa ST ®1-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YYH FI«1 RO
(URT 154 g3 ufehar wfgar & agq)

District (fSreiT): BHADRAK P.S. (4TeT): Year (@¥): 2022
DHAMANAGAR
FIR No. (7.9,R. &.): 0449 Dateand Timeof FIR (7. R. & R ik
FHY): 14/12/2022 22:03 hrs
SNo. (F.9.) Acts(3rfafags) Sections (&RT(T))
1 IPC 1860 379

(@  Occurrence of offence (3T9TEr

$r "ea):
1 payfRe): Date from (Rt ®): Date To (et a%):
Time Period (¥HT 31afd): Time From (&7 9): TimeTo (AAY d&):
(b)  Information received at P.S. (ITeTT TRl Date (f&=1T): Time (FHY):
AT 9Iod §é’): 14/12/2022 19:00 hrs
(¢) General Diary Reference Entry No. (¥fafée &.): Dateand Time
(AsTareTaT Hesh): 014 (et 3
qAY):
14/12/2022
21:32 hrs
Type of Information (AT T ThR): Written
Place of Occurrence (9¢sIEdd):
1. (a) Direction and distance from P.S. (a7=IT & gt 3R fgam): SOUTH-WEST, 12 Km(s) Beat No. (fic H.):

(b) Address (9dT): UTEIPUR,

(c) In case, outside the limit of this Police Station, then Name of P.S. (I 4T WAT & aEX & A AT FT1 ATA):
District (State) (Foram (I=3)):

Complainant / Informant (fIsTaae®dT / Fa=TFHa):

(@  Name (aT#): MANOJKUMAR DAS -41

() Father's Name (Rram@T @m#7): BIJAY KUAMR DAS
(c) (d) Nationality (Xrs&raT): INDIA
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(€)
(f)

(9)

(h)
(i)

@)

I.1.F.-l (Thrba ST Bi-1)
Date/Year of Birth (s=# faf¥ / a¥):

1981

UID No. (F3m$T &.):

Passport No. (JRI9IE H.):

Date of Issue (ST &It &t Place of | ssue (ST & HT FTITA):

fe=treR):

I D Details (Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN)

(TETTe RERT (AT FTE  AdSIAT F1S NS, JATES F., BT asdw, 41
FTE))

S. No. ID Type (Y891 9T &I ID Number (q8€TeT §&4T)
FE) e
Occupation (cIqdM):
Address
(9):
S-NC{- Address Type (9T &T  Address (9dT)
(.9.) 9T
1 Present Address DEHUDI -ANANADAPUR, DHAMANAGAR,
BHADRAK, ODISHA, INDIA
2 Present Address DEHUDI -ANANADAPUR , DHAMANAGAR,
BHADRAK, ODISHA, INDIA
3 Permanent Address DEHUDI -ANANADAPUR, DHAMANAGAR,
BHADRAK, ODISHA, INDIA
4 Permanent Address DEHUDI -ANANADAPUR, DHAMANAGAR,
BHADRAK, ODISHA, INDIA
Phone number (GIHTY H.): M obile (FiETSe H.):

91-9989978306
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7.

10.

11.

12.

13.

II.F.-l (Tfya ST Br-1)
Details of known / suspected / unknown accused with full particulars (JiTd / ®fe3er / AT

FfAgeFa &1 Q Ravor afga aoien):

Accused More Than (37aTd 3R v & 38« g ar I&an):

0
S.No. Name (am) Alias(3u=trer) RelativesName  pregent Address@d@mer
(F.9.) (Reder &1 1) e
1 SARAT Father's Name: 1.
CHANDRA BATUMAJHI  UTEIPUR,DHAMANAGAR,
MAJHI -61 BHADRAK,ODISHA,INDIA
2 KHIROD 1. TAHASILDAR
KUMAR DHAMNAGAR DHAMANA
PANDA -50 GAR,BHADRAK,ODISHA |
NDIA

Reasons for delay in reporting by the complainant / infor mant (frsrrIaedr / 'ﬂ?lﬂ'lﬂw‘cl‘f LI
RarE 3 F goF W & HRON):

Particularsof properties of interest (Fafetrd ¥#qfar &1

faazon):
S. No. Propertty Category Property Type Description Value(ln
(®.9.) (W& (FFafa & yR) (favorn) RY-) (Aed

AofY) (F #)

Total value of property (In Rs-) (¥#afer T |l HeA(F H)):

Inquest Report / U.D. case No., if any (g watam Ra¥e / g.3r.gaor
4., afg :1% a):

S.No. DB Number (290 H.)
(F.9.)

First Information contents (FIH AT TL):

On 14.12.2022 at 7 P.M I1C registered Dhamnagar PS case no 449/22 U/s 379 IPC on receipt of
Complt petitioner of petitioner Manoj Kumar Das of village Dehudi Anandapur PS-Dhamnagar
Dist- Bhadrak and directed SI K Ch Paridato take up investigation of the case . Furnished a copy of
FIR to the Complt in free of cost.

Action taken: Sincethe above infor mation reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr TR FRGEY : 9fF SRFT TEFHT T gaT Tdar § B AR F&A FT adEr
AC H. 2 H 3cd@ URT P dgd 2.):
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14.

15.

I.|.F.-l (Thraa ST ®1-1)

(1) Registered the case and took up theinvestigation (F<oT go f&aT 4T 3R g &
forw forar aram): /o (AD)
(2)  Directed (Nameof 1.0.) (ST 31 & ) Kailash Chandra Parida Rank
(9€): Sl (Sub-Inspector) No. (¥.): 62554  Mobile No. (RIETSe sTeR):
919938686322 to take up the I nvestigation (Y ST 3M9ef 9 & o &
fow Ader R am) or (AM)
(3)  Refused investigation dueto (e & faw): or (% FRUT SHR fRaT
1)
(4)  Transferred to P.S. (4T=): District (frem):
on point of jurisdiction (FT &AAFR &
FROT FEATAR).
F.I.R. read over to the complainant / infor mant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (FRIsTId®H4T /
HITHal F TARS 95 F FoA$ =0, FE g g8 AW 3R vE F1N AYeF
fRreraasar 1 & =)
R.O.A.C.
(3IR.3t.w.H)
Signature of Officer in charge, Police
Station (UTAT THRY & FEATER)
. Name (fTH): BANAMALI BARIK
Signature/ Thumb
impression Rank (9<): | (Inspector)
of the complainant / No. (&.): BPNPB43352
mformant; / M obile No. (RIeT8e .):
IR F FEAE 919439116620
/3718 &1 faarmeT)

Date and time of dispatch to the court (37eTerd & 9ot &Y =i+
3 ga):
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II.F.-l (Tfya ST Br-1)
Attachment toitem 7 of First Information Report (Y& FI=T RS & #Ag 7 Hedas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(@feey / afgea A adfRe RFava, Rgfaar st s e @R s /7 3@ )

SNO. sex(fefar) Date/Year Of  pyjig(gemae)  HEGNt  complexion (%) | dentification Mark(s) (TgaTe Rreg)
(F.9.) Birth (9=q faf¥ (cms)
/ a¥) G
(@.5%))
1 2 3 4 5 6 7
1 Mde 1961 B

IsProxitted: No

2 Male 1972 -
I's Proxitted: No
Deformit'ies/ Peculiari'tieﬁ Teeth (a‘fa-) Hair (aTer) Eye (31-"'-@) Habit(s)(aﬁﬁ') Dress Habit (s)
(famfaar / fafdrsearn) (9gTar
8 9 10 11 12 13
Language/Dialect Place of (FT €4TT) Others (3/)
(omT/atel)
Burn Mark (sfer  Leucoderma Mole(AE|T)  Scar (9Td) Tattoo (I& T F1)
&T 1 forer) (TPRAT(TDE
)
14 15 16 17 18 19 20

Thesefieldswill be entered only if complainant/informant gives any one or mor e particulars about the suspect/accused.

(FE &7 @ oof fFT e Ify RiFrrded / gaamrdr Gfe7y / 3fPgsd TR & F1§ 06 a1 30Q HWF TSR a1 2)
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1

2.

I.|.F.-l (Thraa ST ®1-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YYH FI«1 RO
(URT 154 g3 ufehar wfgar & agq)

District (fSreiT): BHADRAK P.S. (4TeT): Year (@¥): 2022
DHAMANAGAR
FIR No. (7.9.R. &.): 0131 Dateand Timeof FIR (7. R. & R ik
qHAY): 07/04/2022 14:15 hrs
SNo.(#..) Acts(3fafags) Sections (YRT(T))
1 IPC 1860 341
2 IPC 1860 294
3 IPC 1860 325
4 IPC 1860 506
5 IPC 1860 379
6 IPC 1860 34

(@  Occurrence of offence (3T9TEr

$r "ea):
1 Day(Re): Thursday Date from (f&=tie @): 07/04/2022 Date To (Rl a%): 07/04/2022
Time Period (FHT 31af9): Pahar 4 Time From (&&= &): 10:00 hrs TimeTo (FAT d&): 10:40 hrs
() Information received at P.S. (YTAT T8t Date (f&=TTh): Time (FH9):
I 9o g3): 07/04/2022 14:15 hrs
(c) General Diary Reference Entry No. (¥fafe &.): Dateand Time
(ASTTTHET TEs): 002 (feetm 3R
qAY):
07/04/2022
23:36 hrs
Type of Information (AT T THR): Written
Place of Occurrence (9¢aT¥ddl):
1. (a) Direction and distance from P.S. (=T & gt 3 f&am): SOUTH-EAST, 8 Km(s) Beat No. (fie .):

(b) Address (9dT): UTEIPURMALLIMAHARA,

(c) In case, outside the limit of this Police Station, then Name of P.S. (If& ¥1aT WAT & a1gx & Y AT F71 AH):

District (State) (foreT (I5)):
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I.|.F.-l (Thraa ST ®1-1)

Complainant / | nformant (& a®daT / ga=redn):

(@)
(b)
(©)

(€)
(f)

(9)

(h)

()

Name (sTTd): BASUDEB PAGAL - 42

Father's Name (RdmeT #ATT): RAMA CHANDRA PAGAL

Date/Year of Birth (sT=ar faf&r / a¥): (d) Nationality (Xrs&XadT): INDIA
1980

UID No. (F3mssT &.):

Passport No. (JI9IE H.):

Date of Issue (ST &It &t Place of | ssue (ST XA HT FTYTA):

feetreR):

I D Details (Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN)

(T8I RERT (AT F1E  AdSIAT F1S NS, JATES F., FBfAr aAsdw, 4
FTE))

S. No. ID Type (Y891 9T &I ID Number (q8€TeT §&4T)
FE) e
Occupation (cIddM):
Address
(9dm):
S-NC{- Address Type (9T &T  Address (9dT)
(.9.) 9T
1 Present Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
2 Present Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
3 Present Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
4 Present Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
5 Permanent Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
6 Permanent Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
7 Permanent Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
8 Permanent Address CHAMPABAG, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
Phone number (gXHTY H.): M obile (RIETSe ¥.):

91-6371015109
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7.

10.

11.

12.

I.|.F.-l (Thraa ST ®1-1)

Details of known / suspected / unknown accused with full particulars (3T / ®fe3er / AT
Fffgaa &1 X favor wfga aoien):

Accused More Than (37aTd 3R v & 318« g ar F&a):
0

S.NO.  Name(a®)  Alias(3uyamer) RelativesName  present Address(@d®Te
(F.9.) (RReER #1 a4A)

qdn)
1 MANOJ Father's Name: 1.
MOHANTY NARENDRA UTEIPUR,DHAMANAGAR,
ALIAS KALIA MOHANTY BHADRAK,ODISHA,INDIA
2 ABHAYA Father's Name: 1.
MOHANTY UTEIPUR,DHAMANAGAR,
BHADRAK,ODISHA,INDIA
3 SANJEEB Father's Name: 1.
TARAI UTEIPUR,DHAMANAGAR,

BHADRAK,ODISHA,INDIA

Reasons for delay in reporting by the complainant / infor mant (fRrsrrasdr / q\ﬂ?nﬂ»—cl‘r LI
R & F goF FF & FRON):

Particulars of properties of interest (Fafetrd WFITT HT

faazon):
S. No. Propertty Category Property Type Description Value(ln
(®.9.) (FFaf (@Fafr & y&R) (Raworn) RY-) (HeT

Aof}) (¥ #)

Total value of property (In RY-) (FFaf T | AT H)):

Inquest Report / U.D. case No., if any (g a#iaT RalE / F.3r.gaor

¥, afe F:¥ |
S.NO. Y| DB Number (F.Z.5FHI0T ¥.)
(.9.)

First Information contents (F4H AT dL):

ON DT 07.04.2022 AT 02.15PM BASUDEB PAGAL (42),S/O - RAMA CHANDRA PAGAL OF
VILL - CHAMPABAG,PO - DEHUDI ANANDAPUR,PS - DHAMNAGAR ,DIST - BHADRAK
,PRESENTED A WRITTEN REPORT AGAINST MANOJMOHANTY @ KALIA,S/O -
NARENDRA MOHANTY AND OTHERS OF VILL -CHAMPABAG,PSDHAMNAGAR, DIST -
BHADRAK, ON THIS REPORT | REGD PS CASE NO 131/ 2022,U/S - 341,294,325,506,379,34
IPC AND DIRECTDE TO SI R. BESHRA TO TAKE UPITSINVESTIGATION.
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I.|.F.-l (Thraa ST ®1-1)

13. Action taken: Sincethe above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr A FREEY : GfF SRFT TEFRT T gaqT TodaT § F AR F&A HT AT
AT H. 2 # 3oa@ YURT & dgd 8.):

14.

15.

(1)

)

3)

(4)

Registered the case and took up the investigation (YT gof a1 T 3T o &
forw forar arm): /0 or (D)

Directed (Nameof 1.0.) (ST 31+ &1 a1H): RAMDASBESHRA Rank (4g):
Sl (Sub-Inspector) No. (H.): M obile No. (RiaT8el aaX): 919658220394

to take up the Investigation (FT JTT 39 9 A o & faw Ader fIm am=m) or
(am

Refused investigation dueto (ST & faw): or (# FRUT SHR fRaT
1)

Transferred to P.S. (4T=T): District (fare):

on point of jurisdiction (FT &ATAFR &

FROT FEAARA).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (FRYTId®HAT /

HaaTwal & TR 9g F Fors =AY, §E g g AN 3R v 1 Ayer
RrFraasar #t &t =)

R.O.A.C.
(3IR.3M.T.E)
Signature of Officer in charge, Police
Station (UTAT THRY & FEATER)
_ Name (ATd): SRIBALLAVA SAHU
Signature/ Thumb
impression Rank (9¢€): | (Inspector)
.of the complainant / No. (®.): 68207
informant ( / M obile No. (RIET8e H.):
QAR & FEAER 919437297466
137918 &1 forarmeT)

Date and time of dispatch to the court (37eTerd & 9ot &Y =T+
AR g7):
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II.F.-l (Tfya ST Br-1)
Attachment toitem 7 of First Information Report (Y& FI=T RS & #Ag 7 Hedas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(@feey / afgea A adfRe RFava, Rgfaar st s e @R s /7 3@ )

SNO. sex(fefar) Date/Year Of  pyjig(gemae)  HEGNt  complexion (%) | dentification Mark(s) (TgaTe Rreg)
(F.9.) Birth (9=q faf¥ (cms)
/ a¥) G
(@.5%))
1 2 3 4 5 6 7
1 Mde 1988 .

IsProxitted: No

2 Male 1987 -
I'sProxitted: No
3 Male 1986 -
I's Proxitted: No
Deformit.ies/ Peculiari‘ties Teeth (ﬁa’) Hair (aTer) Eye (31-"‘@-) Habit(S)(m) Dress Habit (s)
(Rgpfaar / RARdrseam) (
8 9 10 11 12 13
Language/Dialect Place of (T ¥YTeT) Others (31#3)
L ich))
Burn Mark (srar  Leucoderma Mole (AE®T)  Scar (GTd) Tattoo (& §T #1)
T FT fovame) (TPRAT(THE
ed))
14 15 16 17 18 19 20

These fieldswill be entered only if complainant/informant gives any one or mor e particulars about the suspect/accused.

(FE &7 @ oof fFT STeA Ify RiFraded / gaamrdr Gfe7y / 3fPgsd & TR & :1§ 06 a1 30W IS TSR a1 2)
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I.|.F.-l (Thraa ST ®1-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C))

YYH FI«1 RO
(URT 154 g3 ufehar wfgar & agq)

1. Digrict (frem): BHADRAK P.S. (UT=T): Year (a¥): 2022
DHAMANAGAR
FIR No. (7.9,R. &.): 0130 Dateand Timeof FIR (7. R. & R ik
¥HA): 07/04/2022 13:00 hrs
2. SNo.(®¥) Acts(3rfafm) Sections (4RT(T))
1 IPC 1860 341
2 IPC 1860 294
3 IPC 1860 323
4 IPC 1860 506
5 IPC 1860 379
6 IPC 1860 34
7 THE SCHEDULED CASTESAND  3(1)(r)

THE SCHEDULED TRIBES
(PREVENTION OF ATROCITIES)
Act, 1989 (AMENDMENT ACT,
2018)

8 THE SCHEDULED CASTESAND  3(1)()
THE SCHEDULED TRIBES
(PREVENTION OF ATROCITIES)

Act, 1989 (AMENDMENT ACT,
2018)

9 THE SCHEDULED CASTESAND  3(2)(va)
THE SCHEDULED TRIBES
(PREVENTION OF ATROCITIES)

Act, 1989 (AMENDMENT ACT,

2018)
3. (@ oOccurrenceof offence (3TIITEr
$r "ea):
1 Day(Re): Thursday Date from (féeiie ®): 07/04/2022 Date To (Rei® aF): 07/04/2022
Time Period (W#3 3afdl): Pahar 3 Time From (& &): 07:00 hrs TimeTo (WAY d%): 07:00 hrs
(b)  Information received at P.S. (ITeTT TRl Date (f&=1i): Time (FHY):
AT 9o §é’): 07/04/2022 13:00 hrs
(¢) General Diary Reference Entry No. (9fafee €.):

(QSTH=T Teo): 001



53 N.C.R.B (ua1.®).31. &)

I.|.F.-l (Thraa ST ®1-1)
Dateand Time

(feerir 3R
qAY):
07/04/2022
23:09 hrs
4. Type of Information (AT T 9hR): Written
S Place of Occurrence (TcATEY):
1. (a) Direction and distance from P.S. (=T & gt 3R f&am): SOUTH-EAST, 8 Km(s) Beat No. (fic .):

(b) Address (9dT): UTEIPUR,

(c) In case, outside the limit of this Police Station, then Name of P.S. (?Tﬁ.' oA WA & 9ET & v 9T # STTH):

District (State) (foraT (I59)):

6. Complainant / Informant (Rr&Tade®ar / ;La:nam‘r):

(@  Name (aTA): SHARAT CHANDRA MAJHI -61

(0)  Father's Name (Rram®T &) LT -BATU MAJHI

(©  Date/Year of Birth (=7 fafr / a¥): (d) Nationality (Xs&XgdT): INDIA
1961

(®  UID No. (F3mER ¥.):

() Passport No. (rEaYé .):
Date of I ssue (ST &I FY Place of | ssue (ST &I FHT FITA):
=)

(g) 1D Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN)

(h)
(i)

(TETT RERT (AT F1E  AdSIAT F1S AN, JAES F., AT aAsdw, 4
F13))

S.No.|p Type (Jgare T T ID Number (Jg<Tel &)

FF) e
Occupation (CIaHTY):
Address
(9d):
S-NC{- Address Type (9T &T  Address (IdT)
EF) e

1 Present Address UTEIPUR, DHAMANAGAR, BHADRAK,

ODISHA, INDIA

2
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I.I.F.-l (Thraa ST ®1-1)

2 Present Address UTEIPUR, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
3 Permanent Address UTEIPUR, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
4 Permanent Address UTEIPUR, DHAMANAGAR, BHADRAK,
ODISHA, INDIA
() Phone number (g3 &) M obile (RIETSe ¥.):

91-9437241095

Details of known / suspected / unknown accused with full particulars (I / &feaer / 3rad

Ffgea &1 Q¢ Ravor afga avien):

Accused More Than (37aTd 3R v & 318« g ar F&a):

0
S. N?- Name (A1) Alias (3qais) RelativesName  pyegent Addr ess(@ddTe
(F.9.) (Reder &1 =) o
1 MANOJDAS Father's Name: 1.
BIJAYA KUMAR ANANDAPUR,DHAMANAG
DAS AR,BHADRAK,ODISHA,IN
DIA
2 BASUDEB Father's Name: 1.
PAGAL RAMA ANANDAPUR,DHAMANAG
CHANDRA AR,BHADRAK,ODISHA,IN
PAGAL DIA
3 BHAGABAT Father's Name: 1.
SAHU KRUPA SAHU PAHADPUR,DHAMANAGA
R,BHADRAK,ODISHA,INDI
A
4 PARSURAM Father's Name: 1.
MISHRA LT- PRAFULLA PAHADPUR,DHAMANAGA
MISHRA R,BHADRAK,ODISHA,INDI
A

Reasons for delay in reporting by the complainant / infor mant (fRrrRrasdr / q\ﬂ?nﬂ»—cl‘r CART
RaE & & g5 A & FRON):

Particulars of properties of interest (Fafetrd WFITT HT

farazon):
S. No. Propertty Category Property Type Description Value(ln
(®.4.) (FFaf (@Fafa & yaR) (faaon) RY-) (HeT

Aof}) (¥ #)
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10.

11.

12.

13.

II.F.-I (vhiba SiTT ®T-1)
Total value of property (In RY-) (FFafa T |/ HsA(F A)):

Inquest Report / U.D. case No., if any (g a#iam RaiE / . 3r.yawor
¥, afg F1$ |

S.No. DB Number (290 H.)
(F.9.)

First Information contents (FIH AT ).

ON DT 07.04.2022 AT 1.00.PM SHARAT CHANDRA MAJHI (61)S/O-LT BATU MAJHI OF
VILL -UTEIPUR,PO - DEHUDI ANANDAPUR,PS - DHAMNAGAR, DIST - BHADRAK,
PRESENTED A WRITTEN REPORT AGAINST MANOJDAS,SO -BIJAYA KUMAR DAS
OF VILL -ANANDAPUR,PS -DHAMNAGAR, DIST - BHADRAK AND OTHERS ,ON THIS
REPORT | REGD PS CASE NO 130/ 2022,U/S 341,294,323,506,379,34 |PC ,SEC 3(2)(r.s),3(2)
(v,8)SC/IST(PA)ACT AND REQUESTED TO SRI B.K MOHAPATRA OPS.SDPO.
DHAMNAGAR FOR INVESTIGATION .

Action taken: Sincethe above infor mation reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(Fr TR FREEEY : GfF FWTFT TEFRT F gaT TAdT § O FURT FA FT AT
A H. 2 H 3od@ URT P dgd 2.):

(1) Registered the case and took up theinvestigation (Y&<oT go faT 4T 3k i g &
forw f&r aram): / or (A

(2)  Directed (Nameof 1.0.) (SiTar 3™ &1 A1) BIJAYA KRUSHNA
MOHAPATRA Rank (9g): Dy. SP (Deputy Superintendent of Police) No. (H.):
63804 M obile No. (AieT8er da3): 919437200221 totake up the
Investigation (T ST 39 I A o & fav Ader f=r m=m) or (3m)

(3)  Refused investigation dueto (s/er & farw): or (F HRUT $HR fRaT
)

(4)  Transferred to P.S. (&7=T1): District (fare):

on point of jurisdiction (T &AAFR &

FROT FEATAR).

F.I.R. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /infor mant, free of cost. (RYFIAHAT /

HIATHdT F TARS 95 FT Gar$ A, TE gor g§ AW R vF Frdt FAgeF
RFrasar & & =)

ROA.C.
(3R.3t.w.H)
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14. Signature/ Thumb

15.

impression
of the complainant /

informant (fRrrTIaRar /

HITHdT & FEATE
137918 1 fovereT)

II.F.-l (Tfya ST Br-1)
Signature of Officer in charge, Police

Station (UTTT THRY & §EATER)
Name (sTT#7): SRIBALLAVA SAHU
Rank (9<): | (Inspector)

No. (H.): 68207

M obile No. (RIET8e .):
919437297466

Date and time of dispatch to the court (37&Tad & 9o Hr AR

i wa):
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II.F.-l (Tfya ST Br-1)
Attachment toitem 7 of First Information Report (Y& FI=T RS & #Ag 7 Hedas):

Physical features, deformities and other details of the suspect/accused: ( 1f known / seen)

(@feey / afgea A adfRe RFava, Rgfaar st s e @R s /7 3@ )

SNO. sex(fefar) Date/Year Of  pyjig(gemae)  HEGNt  complexion (%) | dentification Mark(s) (TgaTe Rreg)
(F.9.) Birth (9=q faf¥ (cms)
/ a¥) G
(@.5%))
1 2 3 4 5 6 7
1 Mde 1987 -

IsProxitted: No

2 Male 1984 -
I's Proxitted: No
3 Male 1986 -
IsProxitted: No
4 Male 1985 -
IsProxitted: No
Deformit‘iesl Peculiari_ti% Teeth (&) Hair (aTeT) Eye(3ﬁ'@") Habit(s)(3ﬂ3ﬁ) Dress Habit (s)
(Rgfaat / Rfdsean) (9gTar
8 9 10 11 12 13
Language/Dialect Place of (T €4T) Others (315)
(AmaT/aelt)
Burn Mark (srer  Leucoderma Mole (AEHT)  Scar (UTd) Tattoo (& §T #1)
¢red))
14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about the suspect/accused.

(FE & it goi R ST ARy Rt / gadsd @7y / APYFT B TR A I 0 A1 389 AWF AR AT F)
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PHOTOGRAPHS DATED 01/03/2024,14/01/2024&21/02/2024 WHICH
SHOWS HEAVY MACHINES ARE BEING USED FOR MINING

Biroli iIndia
VOGS J+RJF, Biroli, Odisha 755014,
INndia
Lat: 20.8621266
LNng: 86.3824939
O1T— 03— 2023
== 0.0 hpa

EJ s map Cc

" Uteipur, Odisha, India
VC64+3MH, Uteipur, Manalapur, Odisha 756117, India
Lat 20.858388"°
Long 86.408306°
14/01/24 O8:04 AM GMT +05:30

PHOTOGRAPHS SHOWING THAT THE PRIVATE PROPONENT IN THE GARB OF LEASE ILLEGALY
EXTRACTING SAND FROM THE RIVER WITHOUT VALID PERMISSIONS


PHOTOGRAPHS SHOWING THAT THE PRIVATE PROPONENT IN THE GARB OF LEASE ILLEGALY EXTRACTING SAND FROM THE RIVER WITHOUT VALID PERMISSIONS

ANNEXURE-4


EJ oPs Mmap camera

Uteipur, Odisha, India

VC64+3MH, Uteipur, Manalapur, Odisha 756117, India
Lat 20.858355°

Long 86.40832°

14/01/24 O8:03 AM GMT +05:30

-

N\

4 GPS Map Camera

Uteipur, Odisha, India

VC64+3MH, Uteipur, Manalapur, Odisha 756117, India
Lat 20.858404°

Long 86.408212°

14/01/24 08:10 AM GMT +05:30
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[ ; GPS Map Camera

Uteipur, Odisha, India
VC64+3MH, Uteipur, Manalapur, Odisha 756117, India
Lat 20.858387°

Long 86.408305"°
14/01/24 08:04 AM GMT +05:30

E:f; GPS Map Camera

Uteipur, Odisha, India
VC64+3MH, Uteipur, Manalapur, Odisha 756117, India

Lat 20.858387°

Long 86.408305°
14/01/24 08:04 AM GMT +05:30
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P

!Q; GPS Map Camera’*

. Uteipur, Odisha, India
. VC64+3MH, Uteipur, Manalapur, Odisha 756117, India
- Lat 20.858404°

~ Long 86408212°
= 14/01/24 08:10 AM GMT +05:30

GPS Map Camera

Anandapur, Odisha, India
VO98W+3G, Anandapur, Odisha 756117, India
- ! Lat 20.864175° |
Long 86.397146° e
21/02/24 09:37 AM GMT +05:30

AL ~
g " - — N
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@ GPS Map Camera

Anandapur, Odisha, India
V98W+3G, Anandapur, Odisha 756117, India
Lat 20.864289°

Long 86.397122°
21/02/24 09:36 AM GMT +05:30

e AT

gt 1
- s - - '.
: g GPS Map Camera - 1
Anandapur, Odisha, India s
V98W+3G, Anandapur, Odisha 756117, India
Lat 20.864293°
Long 86.397031°

8 21/02/24 09:37 AM GMT +05:30

Toa i e e 3 ==
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Anandapur, Odisha, India

8 VO8W+3G, Anandapur, Odisha 756117, India
Lat 20.864293°

# Long 86.397031°
21/02/24 09:37 AM GMT +05:30

g GPS Map Camera

Anandapur, Odisha, India
VO98W+3G, Anandapur, Odisha 756117, India

Lat 20.864289°
Long 86.397122°
21/02/24 09:36 AM GMT +05:30
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M Gma || Sankar Pani <sankarprasadpani@gmail.com>

Fwd: To stop lllegal SandMining at Uteipur-2 Sand quarry In Anandapur Panchayat of
Dhamnagar Tahasilunder Bhadrak district of Odisha

1 message

Manoj Das <manojjourno@gmail.com> Tue, Sep 27, 2022 at 5:40 PM
To: sankarprasadpani@gmail.com

---------- Forwarded message ---------

From: Manoj Das <manojjourno@gmail.com>

Date: Thu, 22 Sep, 2022, 08:57

Subject: To stop lllegal SandMining at Uteipur-2 Sand quarry In Anandapur Panchayat of Dhamnagar Tahasilunder Bhadrak district
of Odisha

To: <cmo@ori.nic.in>

Cc: <csori@ori.nic.in>, <revsec.od@nic.in>, <dm-bhadrakh@pnic.in>, <subcoll.bhadrak@pnic.in>, <tah.dham-od@nic.in>,
<direnvodisha@gmail.com>, <dirvig@nic.in>, <dir.geology@orissaminerals.gov.in>, <directorgeology_orissa@yahoo.co.in>,
<directorgeology_orissa@yahoo.in>, <adm-bdk.od@nic.in>, <adm-bhc@nic.in>, <paribesh1@ospcboard.org>, <secy-
mines@nic.in>

To
The Chief Minister

Lokaseva Bhawan, Bhubaneswar
Odisha

Sub: IR @g@lﬁh G LeRYR-2 QIMAIS G 2GS YRR 622URNS
WI6R FIM2IQl FIM VERAINE B FIMUITT L fULIQ

1959,

dlifl d8lo% Ql.d- dIFLYR 2Aee QoY GGTKRIG%l 2% 6@@@@1
TR 6QAURNT WET QM KERAURE FANRS, FAULIAE @ FAULRIG
6l GQQQI Ng| PRe QU daleal 6Q1% 6QIT 9@l AURY IR
6LIRR| Q66Y AR QEARNYA-2 QURAIT Ql6Q 6506 QIR QAR QUM
651 GQI@@ B 6411g9eN A6 alga Rl QI 681 64219 2lsI&| QLR | 9%
AL amIFl 62@R2RI e o8 AT, ACl- QIg AR, Ge M@ 28R QLR G
ne A8RQ Iy dRLIE0IQ Qg YR QUM QOIRRE| YT Q6T
N20.513322 TO N20513912/ E86. 241573 TO E86.242435 €I
GQ@‘H‘QI 6Lem dlAe LI Qf? Q99 A AY QUER 9 QR QOIN
oImlsl G?%)@EBI Slim 9GR @6@ emlaa ol QM 25l AR QEMER
69 66196 AR M A0IR TRRE | FIR 691R L°ARER B6R 996 Q94!
QAU

. ARl @G?IEJQI GIQE- AIFRIA FLLM dlx 2017 @6‘2191.61 1269 64QUG
QF&I?I IR 50 Q°HYI 547360 SHIAS QITIARI| AL SISHERX 5O A°Hl
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547569 656 62159 GRS GI@@IP5

. ARIFIEA FRAT 6QIVE GIRG- 2017 G6LAQ 29 GRS ARIR 1191 306
amIel 6SIRISIMII 2017 6D 306 UAFIR 2LAM AJQ O oSl
567062 S9¢ 9g T, del- QIg AIEG FMT JdFAUER SR 6212
60n QIR QIR Q1 REEALF § ARCAATM LA QU6 AR
AAUIARI|

. QY99 TR 98 323 169 QIR @9 dIdY FAIRAR | 26 §9¢ 99
FIg QIRY ARG QUae TR 98 323 TFl 6991 69NV IR 654
ARIR6M |

. 2017 §629Q 126 69QIS FRIF IR THY YRIS FRYEM 6%, UIFRTR
CLIAMGIR 2018 6rQR2AR 16 LIAGER AAG! dam U AN
QIdUREQ 50 Q°6lyl- XXB-08/2017 B 6¢16¢ll Q°. 6836Q QG U
2199eIM ARemI|

. 219 QISR 969 2018 Z6]ISR 31 BITGIER VGR AUGRIAIR 1 QR
A6 RIS AeNY| FRUVF 29QY AFIFO0IQ A6RRYA-2 69T AL
JR6SE Qa6 ARG 69l UNFIR cednQiow fdirag 0
Q°alil- 384360 @MIFl FELll 6TIRYS! G0 OF 18T Kdln QARSI
NLI9e g9ld 29ad 6916Q go8 ae6dd § AUeas Ad QTm a9
@IS C1& QRIAIRMI |

. 216D FRIRIAT §96 68 IR ATRIAG 2I6TQT TN AJeade
erel @°. 232955860 89694 ¢ AT6AS IR Y9V FLGE 6919R AIF6R
2I6eee @M LG 910 @8 QY 9TE GLad 691¢ 2019 4lIE 19
GIRG6R 490/CTO- 3194/20196Q RG64E LA G°. 165/2018-20196Q
RR69E ¢ TR JE M| REEYQ UGN 6T 2022 ¢lIE 31
AN Qgelem |

. 9984 FOgdl 6916 98 99IF ARSI F96IE § AUCATER @
QSRR 64, RR6LE § ATEATA 6TUG| QAR 90 G@ IQ Ydl2I6R
RE694 § AY6AR dIR ACLRE FAULF @FC | ILIKL ¢ldl See AR YA
Ql 22694 TR8 68IM YLl ATARIAGER s aASIg 628 691 9&
QBIAIRYMI | 626R IAC CIT @Y AT LN UV 2R FFEAE §
2069g AGINRRIL | ILIA6Q FI¢ g 1969 641196 66 edl 6241 QI
69 QlM QOIAMI| I6GR oll 6MIER TM 7 GIAER BIg IEAUY KRR



69 B QIR AAARCIEE Al 6N H8aa adaen AQlg 68R AR
262 FIFRI 97 62IRE| 76 ISMIER F96 QHIags 69, 2024 adis
QIR SRIA 2AGY AER |

. Q6RRYA-2 FIRAIT AR 2019 €IF FIL6R Ke69E ¢ ARy AR
AR | 626M AUFNRIR 2R FIURA 9AQ LB CLIRIIA AR
6962 2019 G621 QIAGIER H& AR AN FRICRIAT 96 OF AT
AR MK 9F608 [em| BFEll AIRER (16aAM K6 2lCCIQEIE
AML-20169 QM @°. 27(13) AgKIL € 2RI VX *AUAIRYMI |

. 2018 QIQAIR 18 GIATER 16 FF AT UFAFIR CLANA LQ JLa
12Q QYQ @elR 71816560 QUL L6dInG FIFQ6R 7 MA 74 L@IQ 800
ol dQle atem| 6669 JLl 9LQ 2018 KIGAA 8 GIRHER UGN
AN dFQ FMIRIA €96 59 ARy gEidxm @, 28
CRIFIER SR 62Q1 AR QIR JLE AR JQURT G6dIng K|

. 6824l FIREQ T6RAURT 296998 QMT-2016Q g §°- 279 2°q4
gAY FAUARE| [Ig, 9@ 6daIe ¥8g MTT AR W68 YD 6dUS
OmIFl 6RRRE] 698 QIR @ RERARYA-1 ALE| UG 9RG A
64AIe Q99 AIRG° Y6 Il ARSI e G QA Q6
QAARYA-1 LT G 2°6 Q6RRYA-2 FUFER QLR | 9¢ Y @ga
SIQIR WO6R 2Q K68l RARA S8 MR 62| G 8L ILIg 69159 AR FILR
AAUIRI QUL |

. ARIF IR 96 AIRG° Y] 8 IGRIRAEEIE FAALY 21T, Gl 6T6m
BGEl AIRER F68ANY FFEAIT QMD-2016Q QM @°- 279 49 QM
Q6 AR6AAFM TP Q6S REGALE AR 3 AL QI 21 QF
RI6Q 64 QI HQFQ QIR QEAURE KA @2l |

. 3241l AIRFAQ FERAND 26997 QMD-2016Q I FLACLRIER HYRID
FAUAIRR | 2R I 68Q&R 64, IR CLIARSIR FRIFRIAT §I9G TF
AR g% AQa°dl dede S88! 2017 P64 306Q J9@ ARG 48
GmiFl AdRYRIQ ARCAAFN LR Q6 ALY FAUAINYMI| 6L6M Sl
de AR 8¢ QI MG 9F6aq 2019 $649Q 2160 QAR &g, QA
299I6Q RE6AAR AIRRIA 21 @@ FRIEA &l QIR 2D @ F6M, Sl
omigl QITM @G2LS | CLANQIR I8! 2R 6m |



. 969Q SLANSIY, UIALAAT ﬁé 64, S dIseq AIRG® g
QUM 6668 9T GLaY gLl BFdl AN A6eYUNY K9699e
Ame-2016 2946 QERANYR-2 QM dIRle dIR TMIA geQ
CLAMQIA FR2IG ARG I A8Q K2l 6E6M AT GmIF 69<l
@G AR WET ILIg I 64T Qg Q6IR, SRIF SRIAINYM |
6669 2018 QEQ ©8S 6@ A6AIF 68a 6216 Ul FIYSIQ
UG CLANLIQ IR PRSI 67R 90T IL6HIT QLT
Q@R 6298, g2l SINAIT §89 dIN 6RAILAINE ] AHACK AQIAE
ded QQQIa 2Nl ff 9°de falsl 6 el dAQ edld gl
FRARIQ M| 99 & KR AN CLANLIQ, ACANYR-29_IF
6d9Ue Qg 6AIFS RAYEM| AEANYN-2 SIRAG IR ARG
QEIAINE §1 TEF 6TINE, CITIR 6g Y9 99 KFQ SR ACAURS
QASE e AIZ] WM AR CLANSIRQ AL6HIT FASE | QURY
AR AURY FRIQ SO0L°HY. RDM-MMS-EXINST-0001-2019-
12611/R&DM Dated 26.04.20199 & SIRAIS dim IGECIQ 696q 2AL6L!
FAUARE | WeR 64AUC @Y T diR I FLANMG LLARGIQ IR
QLI

. SIM 96R @2l g€, 6196 2019 G699 2169 AERRYR ANATR SIM
QOIRS! MG AR IF60E [RRem| 6L6M IRl QR 64 LW6ARIA-2 (3
NgIQ ISdisl 2IRQ I00E MY AIRRA ALIQ 69 FIM A0IKYem| JIM
21 PG AGAIER Y98 RERNYA-2 ANAITRA BRG |l IS G96R 2SN
Aduig SIRG 69 Q0N 65RRE |

. 99Q2 62Ml, ACARYR-2 M AR 8w, LT ARG YIER
QEIARS, 698 2YRA Y6 2|l digl 10 12 98] AFRQ 69 QIR
QOIRARE! 999 @e6x ol 6mIed Y& 6Q2ARe SRS °dR6q
CRAMQIY, QUQRIAIR G FRIUING ALIC FAURR | 686m GF YR
A°g4 Foe L8

. 699 d9RIom dR6RE, KPR 6 GRAIY IR FRIF dIR AAIRS
Enforcement & Monitoring Guidelines for Sand Mining GAISR1g €1
24696l fUARE| 9Ll VTR SLIMIIQ 26 ARG SRS
FATG QUIRUIFER A6YTL6F1] VL QAR AN 2] FACG AR°AG RS
CEANQIA| PREA 650NN RQ16Q 969 QB IF6RQ 6L M Q1L |

. 699%@f Enforcement & Monitoring Guidelines for Sand MiningéQ 4,3
ARG QT QR 06R 281 99 QR (R)EN 29l GAFG F28 SAUARRIE |



NOIER @41 Tyl 3005 350 ﬂ€'616 1RI6R6R F1QE FIE QM QOIRS! RIS

QRg AAlg Rl QG RS ALIR 9l9m 212 I91 AERARS PEI6ER
AR QAR 6RIRE |

. Q60Rga-2 SIRAITR 9oed IARInQnerd /& 629lg 6w &
CLANGIR, AUGRIAIR, YRIVIR @Y AAEE TUT IVQ IGI FAUAIR
Qe

Ng| AR1e APEAR [QRR, QUM 651 AR (B 4ol Qleqela, 0969‘5@_
AL 4L9IRQl UNREA MR 68RYR JAG AT, CLIMNRIAT FEAJER
(IR QIQQI@&IQ 60Q1 62691 YRIFE QEARYACR SIM2Ql 62N
QIR HIQIRYQ @R @91 6L6< |

qe19e

621w IR QIg
e-QgEARLYRN
c19161-22.09.2022

ﬂ NEW SPETEMBER 22 APPLICATION OF UTEIPUR-2 SAND MINING.pdf
63K


https://mail.google.com/mail/u/0/?ui=2&ik=172a9f80d3&view=att&th=1837edb52b31cd8b&attid=0.1&disp=attd&realattid=f_l8chsaas0&safe=1&zw
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ENGLISH TRANLATION OF COMPLAINT LETTER DATED 22/09/2022

Sub: Dhamnagar Tehsil under Utteipur-2 Sand Ghat and the illegal extraction of
sand from the surrounding area should be stopped.

Sir

There is a sand quarry under our gram panchayat, in Baitarani River which is in
Anandpur under Utteipur Mauza there is a continue illegal sand mining is
happening. As a result, the state government has lost billions of rupees in revenue.
In particular, in the name of Uveipur-2 Sand Ghat, extensive sand has been stolen
from Baitarani river and there is a threat of more sand theft after monsoon. Sharat
Chandra Majhi, father of Batu Majhi, who has auctioned the ghat, is taking sand
from outside his lease area and from the lease area much more than the stipulated
amount. This ghat runs N20.513322 TO N20513912/, E86.241573 TO
E86.242435. In autumn, millions of cubic meters of sand have been transported to

its eastern side. It is clear that instead of people lifting the sand, he has installed
machines to lift the sand and sell it. Details regarding sand theft are given below.

Date of Calling of Auction- Dhamnagar Tehsil has issued advertisement on 12th
December 2017 for Sairat auction in letter number 5473. No. On the same date
vide letter no 5475 tender notice was published.

Announcement of winner in the auction - Auction was opened on 29th December
2017 at 11:30 am On 30th December 2017, Sharat Chandra Majhi, son of Batu
Batu Majhi was announced as the successful bidder in the auction process under
letter number 5670 from Dhamnagar Tehsil.

The price of sand has been fixed at Rs 323 per cubic meter. That is, Sharat
Chandra Majhi announced to the state government to pay Rs 323 per cubic meter
and floated the tender.

Although a notice for auction of Sairat had issued on 12 December 2017, the
Dhamnagar Tehsildar on 16 February 2018 send a letter to Baripada Circle Mines
office for approval of mining plan.

After a long time, on October 31, 2018, Sarat Chandra Majhi, the winner of the
auction, was informed by letter No. 3843 from the office of Dhamnagar Tehsildar
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that environmental clearance of Utteipur-2 Sairat source has been obtained from
Bhadrak sub collector or Member Secretary of District Environmental Impact
Assessment Authority and also immediate consent to operate from Pollution
Control Board. It was also asked to bring and submit.

Then the auctioneer Sarat Chandra Majhi in the online application process
submitted application form no. 2329558 applied to Pollution Control Board for
consent to operate. Considering this, the State Pollution Control Board dated
March 19, 2019 2 490/CTO- 3194/201962 c. 165/2018-201962 granted consent to
operate. Validity of Consent Order till 31st March 2022 |

In the Consent to Operate issued by the Pollution Control Board, it was mentioned
that the consent to operate should be applied for again 20 days before the expiry of
the Consent to Operate. In addition, it was stated that permission or consent for
mining has been obtained and it has to be publicly displayed. In case no consent to
operation has been brought from Sharat Majhi or Dhamnagar Tehsil. However, he
was picking up sand until the monsoon rains last June. And the people of the
village protested against him on April 7

He and four supporters attacked the villagers. A case has been filed in Dhamnagar.
In his statement, Sharat has indicated that his auction has expired till 2024.

Consent to operate was already obtained for Uteipur-2 Balighat in March 2019. On
behalf of the Dhamnagar Tahasil Office, Additional Tehsildar Lagnjit Behera
entered into a lease agreement with Sarat Chandra Majhi, the auctioneer, for
mining lease on December 21, 2019. Odisha Major Mineral Concession
Amendment Rules-2016 Rule no. 27(13) of this Agreement was signed.

On January 18, 2018, Sharat Chandra Majhi paid 7 lakh 74 thousand 800 rupees as
security deposit in receipt number 718165 of receipt book 12 of Dhamnagar Tehsil.
However, earlier on January 8, 2018, the auctioneer Sharat Chandra Majhi was told
by Dhamnagar Tehsildar that you have won the auction and accepted the tender to
deposit the security.

Rule No. 27 has been fully amended in Orissa Mines Minerals Concession Rules-
2016. Because of this source, another person has auctioned the source. The name
of that Khadan is Uteipur. Even part of Uteipur-Khadan is in Uveipur-2 Khadan as
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per the latitude and longitude given in mining plan of two separate sources. So how
can the other person live in Khadan and another mining lease. Also why not make
it a cluster.

If the mining plan and environment clearance comes before the auction, then as per
the sub-rule of rule no-27 of Odisha Miner Minerals Concession Rules-2016, he
should extract sand from the sand pit within 3 weeks or 21 days of receiving
intimation as a successful bidder.

Orissa Mines Minerals Concession Rules-2016 has been opened in cluster
regulations. It is clear that Dhamnagar tehsildar has shown favor to the auctioneer
Sharat Chandra Majhi. On December 30, 2017, Sharjah Majhi was notified of the
successful auction of the mine. A lease or lease agreement was signed with him on
December 21, 2019. But, as per the rules, if the mine owner does not open within
21 days of receiving the intimation, his auction will be cancelled. The Tahsildar
did not do this.

Tehsildar, Dhamnagar argued that Sarat had no mining plan. However, it is not
acceptable for to come up with its own potato mining plan before the auction for
Uteipur-2 sand pit as per Orissa Miner Mineral Concession Rules-2016. It was
hastily called Nilam, a Sarat source, to pay for Sarat. However, since there was no
provision for district survey report before 2018, Dhamnagar Tahasildar took
advantage of this and joined Sharat. Importantly, people's of panchayat's
suggestions for identifying new sand dunes were to be canvassed. The Department
of Economic Affairs and Tehsil to study youth. Without doing all this, Dhamnagar
Tehsildar declared Uteipur-2 as a source of sand. Dhamnagar Tehsildar has
cooperated with this. State Govt letter no , RDM-MMS-EXINST-0001-2019-
12611/R&DM Dated 26.04.2019 In this, Tahasildar does not follow the rules for
the Sirat source mark |1 Obviously, Sarat signed a lease agreement on December 21,
2019 to lift sand from the Utteipur Sand Ghat. Earlier, he had taken sand from
Uteipur-2 and its surrounding areas and even outside the lease area. According to
the Google Earth photo, Sarat Uteipur-2 has picked up the movement of sand or
enough sand in the east.

- The big thing is that the area of Utteipur-2 sand khadan, which is mentioned in
the mining site, he is picking up sand from about 10 to 12 acres area in the east of
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the area. Among these, the villagers have informed the Tehsildar, Sub collector and
Collector about this illegal mining.

-Enforcement & Monitoring Guidelines for Sand Mining brought by the
Department of Environment, Forest and Climate Change of the Central
Government have been ignored. The Dhamnagar Tehsildar has not followed this at
all. The Tehsildar has violated the rules for conducting replenishment studies at
regular intervals. As a result, there is no sand in the Baitarani river at all.

- Enforcement & Monitoring Guidelines for Sand Mining66 4.3 The rules
contained in sub-rule (R) within the Mining Scan Rules have not been adopted

Here, the river is 300 to 350 meters wide, and the autumn monsoon has crossed the
border of Jajpur to pick up sand, which can be seen in the photos uploaded by
Google Earth.

Environment Study of Uveipur-2 Balighat is to be conducted every year by
Tehsildar, Sub collector and Collector or Environment Department.

Therefore, we requests, legal action will be taken against Sharat Majhi, Tahsildar,
who has taken the lease under the law of stealing sand and defrauding the
government, harming the environment. In addition, the illegal mining in Uteipur
will be stopped.
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ANNEXURE-6
1/3009804 /2022
F.No. M.V-10/81/2022-MinesV
Government of India
Ministry of Mines
kkkskk
Shastri Bhawan, New Delhi
Dated the 03 October 2022
To,

Shri Deoranjan Kumar Singh, IAS
The Principal Secretary,
Department of Steel and Mines
Government of Odisha,
Bhubaneshwar-751001(0Odisha)

E-mail:dsmsec.or@nic.in

Sub: Stop illegal sand mining at Uteipur-2 sand quarry in Anandapur
Panchayat of Dhamnagra Tahasil under Bhadrak district of Odisha-reg.

Sir,

Please find attached herewith a complaint e-mail dated 227d
September 2022 regarding illegal sand mining at Uteipur-2 sand quarry
in Anandapur Panchayat of Dhamnagra Tahasil under the Bhadrak district of
Odisha. You are requested to take appropriate action in this matter.

Enclosure: As above
Yours faithfully,

(Dheeraj Kumar)
Deputy Secretary to the Government of India
Email : dheeraj.kumar83@gov.in

Copy to:-

1. manojjourno@gmail.com: Mining Surveillance System Mobile App
available on Google Play Store can also be used to raise any illegal
mining complaint.

Signed by Dheeraj Kumar
Date: 03-10-2022 11:40:46
Reason: Approved
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Plot Hn.l&ﬂ!,ﬁﬁwarpur, Balasore — 756019 ANNEXURE-7

No. / Estt. 176 [Part-1l) Dt.

E-mail / Speed Post

To
The Tahasildar, Dhamnagar
At / Po :- Dhamnagar
Dist : Bhadrak, Odisha.

Sub : lllegal sand mining at Uteipur -2 Sand Quarry - reg

Sir,

With reference to subject cited above, this office has received a petition dated 20.09.2022 filed by
Manoj Kumar Das, At/Po — Dehury Anandpur, P.S — Dhamnagar, Dist :-Bhadrak regarding illegal mining
of Uteipur Sand quarry -2 in Anandpur Panchayat of Dhamnagar tahsil (Copy enclosed). It may be
mentioned here that Sri Sarat Chandra Majhi, lessee was granted CTO up to 31.03.2022 vide this office
letter no - 490, dt - 19 03.2019. The lessee has not obtained any consent beyond that period.

Therefore it is requested to take appropriate action as per law and the undersigned may be
intimated action taken report for record.

Enclo: As above Yours faithfully

REGIONAL OFFICER

MemoNo: Q300  /Date: 2y !l D!QDQ:L!
Copy forwarded to Manoj Kumar Das, At/Po - Dehury Anandpur, P.S — Dhamnagar, Dist :-Bhadrak
for information.

Zife)>*>
REGIONAL OFFICER
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GD‘U’EHHHEHT OF ODISHA
DEPARTMENT OF STEEL & MINES

FORM-Y
[See rule 58(1)]
TRANSIT PASS
FOR MINOR MINERALS

B D =

ST A - Ol proF A
Destination. . ﬂ'}t} @Jﬂ-ﬁ ................... Roule..

5

6. Minor mineral .............. g.-,mq
7. Permit No... B by Bl by
8
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e —

SAND 50

0@2?1- ?OD{ NAME- UTE|
~-MZ< UTE| EH—.-—

mHASIL DH,
10. Cubic content (cum.) .....D Sleday.....
11 Weighl of the vehicle (Tonnes) Gross...

12. Weight of the mineral..............

Slgn&tum m‘X e person - Signature of the carrier
Issuing with dale Drver with date

e L‘-‘\."'
i 1[1I.E T.] q"'h._
, ys{*; el N\
Signature of the person recelviig™ ~T

al tha destinalion with date _f <€ I;” apon, ':Ji-\
| - | " 1 .,.-
ULt orms.CTP-135.50,000 Bhs ane 2018 q?_HBHI gl
IIl. T ; L y y
Bl bt

Book an"frn:fls Dain;.f&]ggflq_

Circle Mining Office ,@hﬂmﬂ—ﬁ?w
Name of the Quarry/Lease/Source of Auction .........

Name of the Licensea/Lessea/Pearmit Holder/Auction Holder/ Auction Purchaser. ...

Pass NO. . ... coeee

Time.......... oo AMPM

M{Mq

DEIE
Height
I als I T 1 ] 1':!
i
AR

Tang:ll s aan gy i -y

Tonnes
Signature of the checking
staff with datle

Signature of the inspector
I/C with date & time
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By e-Mail/Fax

GOVERNMENT OF ODISHA
REVENUE AND DISASTER MANAGEMENT DEPARTMENT

6l/

/2
RDM-MMS-EXINST-0001-2019- /[R&DM Dated 26.04.2019

From
Shri Nikunja B. Dhal, IAS
Principal Secretary to Government

To
All Collectors

Sub: Guidelines for regulating the sand quarrying in the State.
Madam/Sir,

Sand is the most important minor mineral used for various development
projects and construction of buildings. Increase in demand of sand has put
immense pressure on thesand sources, at times leading to illegal
quarrying activities.

Unscientific sand quarrying and illegal lifting not only causes revenue
loss to the state exchequer but also distorts the natural equilibrium of rivers.
Indiscriminate sand mining may also lead to change of the course of rivers
and embankment cave-in thereby threatening the life of inhabitants of villages
situated along the river bank.

A number of instructions/guidelines have been issued by this
Department from time to time to prevent illegal lifting of minor minerals. Grant
of quarry lease is regulated as per the provisions of Chapter-IV of OMMC
Rules, 2016.

To ensure scientific quarrying, transparent distribution and to prevent
illegal lifting / theft of minor minerals, a scheme namely ‘prevention of theft of
minor minerals and eviction activities' was launched during 2018-19 vide
Resolution No. 23225/R&DM dated 28.06.2018. To implement the scheme,
funds to the tune of Rs. 5.00 Crore was initially placed with Collectors vide this
Department sanction order no. 25548 dated 11.07.2018.
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In continuation of various instructions issued in the past, the following

guidelines and instructions are issued for streamlining the process of sand
quarrying and preventing illegal lifting of sand:
A. Identification of sources:

Tahasildar shall conduct joint verification with Assistant Executive
Engineer/ Executive Engineer of Water Resources Department for
identification of specific river stretches having proper access for grant of
quarry leases.

The boundaries of sand sources should be properly demarcated by
pillar posting as instructed vide this Department letter No.15640 dtd.
15.05.2017.

In no case the lessee should be allowed to extract sand beyond the
lease area.

B. Mining plan and environment clearances / approvals:

1

ii.

V.

Tahasildar (Competent Authority) shall get the mining plans prepared in
advance through Registered Qualified Persons (RQP) in respect of the
sources within his jurisdiction.

While preparing mining plan the distance of hydraulic structures
including dams, barrages, check dams, bridges etc., location from
habitations, heritage sites, monuments and public infrastructure facilities
should be taken into consideration. Sand quarrying operation should not
endanger the safety of these structures & imperil the lives of the people.
The Tahasildar shall apply for and obtain the Environmental Clearance
(EC). The selected bidder shall bear cost of the preparation of mining
plan and also the costs incurred for obtaining the EC.

In case the approval of mining plan and the Environmental Clearance
have not been obtained by the Competent Authority, the selected bidder
shall obtain the same before executing the lease deed.

State Pollution Control Board (SPCB), Odisha vide their Notice dated
12.05.2016 (copy enclosed) have informed all concerned that the lease
holders of all minor mineral mines (irrespective of lease hold area) in
the State are brought under the consent administration of the Board
under the Water (PCP) Act, 1974 and Air (PCP) Act, 1981 and that for

2|
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Vil

/8

aperation ¢f any minor minerat mines in the State, consent from the
SPCB shall be obtained. The operation of any miner mineral mines in
the State without obtaining consent from the SPCB will be considered
as violation under section 25 of Water {PCP) Act, 1974 and under
section 21 of Air (PCP) Act, 1981 and would lead to initiation of
appropriate legal action.

It shall be the responsibility of the lessee to obtain the Consent o
QOperate (CTO)from State Pollution Control Board (SPCB) before
commencement of the quarrying cperation.

Care should be taken to follow all the environmental norms issued from
time to time by the Ministry of Environment, Forest and Climate Change
(MOEF&CC), Gowvt. of India and Forest & Environment Department,
Govt. of Odisha prior to lease of any sand source and during operation
of the same. The lessee shall be responsible for implementing the
Environment Management Plan {(EMF).

C. Quarrying/Mining operation:

it.

Wi,

Quarrying operation should be done strictly within the mining area as
per the Mining plan. it should be undertaken only after putting in place
the required environmental safeguards.

The depth of the quarry shall be restricted to three meters or water
level, whicheuér is less.

The lessee shall not damage the embankment of the river.

No quarrying operation of sand shall be allowed through
mechanized means and suction method.

The lessee shall not dispatch the sand without a valid transit pass in
Form-Y issued by the Tahasildar.

Since Hon'ble High Court in the order dated 19.07.2012 in WP (C} No.
12232 of 2012 have observed that the transport permit is issued only to
transport the sand extracted from the sand sairat within the state of
Odisha, the jessees should be instrucied not to transport sand outside
the State. Clarification in this regard has already been issued from this
Department vide letter No. 36404 dated 02.12.2014.

I|tagnr
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D. Steps for prevention of illegal sand quarrying/mining:

Vi,

Vi

vill.

District Administration shall put in place a robust monitoring
mechanism to continuously monitor the quarrying aclivities of sand
SOUrces.

If any incidence of extraction of sand beyond the lease area by lessee is
found, the same shall be treated as unauthorized and the lessee be
penalized as per section 21(5) of MMDR Act, 1957 and the provisions of
Rule §1 of OMMC Rules, 2016.

If any damage to embankments of the rivers comes te the notice, the
lease shall be cancelled on obtaining the report from Assistant
Executive Engineer / Executive Engineer of Water Resources
Department.

The Revenue Administration and Police Administration shall seize all
machines, vehicles, etc. used for carrying out illegal sand guarrying.
Apart from instituting appropriate criminal proceedings against those
carrying out illegal quarrying activities and transporting sand without
valid 'Y’ Farm, maximum penalty should be imposed against them.

The District Administration should remain vigilant to prevent any
incidence of interstate transportation of sand. If any such incidence
comes to notice, the lease should be cancelted.

Temporary check gates may be set up during peak constructions
season at common exit points to be decided by the Collectors. Care
shouid be taken not to set up these posts on the National Highways and
State Highways so that the general vehicular traffic is not affected and
the commuters are not put to trouble.

Squads should be constituted at district and sub-divisional levels to
conduct surprise checks in the sand quarrying areas and check the
vehicles transporting sand. Raid/checking shouid always be done with
adequate security arrangement to ward off any untoward situation.
Technical support of ORSAC may be taken for saleilite based

monitoring of very important sand sairats.

4| ap .-
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x.  All the complaints of unauthorized sand quarrying should be enquired
by the Sub-Collector/ Addl. Sub-Collector/Tahasildar within 72 hours
and remedial measures should be taken promptly.

xi. Status of cases detected and action taken thereon for violation of
provisions of OMMC Rules, 2016 and the Environmental Regulations
should be reviewed in the monthly district level revenue meetings, and

the issues arising thereon should be sorted out.

You are, therefore, advised to take all necessary measures for enforcing
the above mentioned guidelines for preventing illegal and unauthorised sand
quarrying in the State. Any deviation in implementation and enforcement of
the provisions of the OMMC Rules, 2016 and the environmental regulations
shall be viewed seriously and action deemed proper shall be initiated against
the erring officer(s).

Yours faithfully,

_D»f,[t{w

Principal Secretary to Government

[26/2 /R&DM Dated 26.04.2019
Copy forwarded to Steel & Mines Department / Forest and Environment

Memo No.

Department / Water Resources Department / Member Secretary, SPCB /
CEQO, ORSAC for information and necessary action.

Additional Secretar',f to Guuemmi

12617 /R&DM Dated 26.04.2019
Copy forwarded to Secretary, Board of Revenue, Odisha, Cuttack/ All

Memo No.

Revenue Divisional Commissioners for information and necessary action.

%Q L,{\}L/f QU

Additional SecretaryAo overnment

S5)Pagi

(7
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GOVERNMENT OF ODISHA
REVENUE AND DISASTER MANAGEMENT DEPARTMENT

Fekekkk

RESOLUTION

No._ QE2F2— /R&DM, Bhubaneswar, dated the J 9 SFP 901
(RDM-LRGEC-POLICY-0004-2018)

Sub: Odisha Sand Policy, 2021.

Odisha has a number of river systems flowing into the Bay
of Bengal. Majority of rivers as well as their tributaries and
distributaries create and deposit sufficient sand in river beds
making it a sand sufficient State. Heavy demand of sand in
different parts of the State for developmental and welfare projects
and demand of quality sand in neighbouring states may create a
scope for unsustainable mining of sand. Illegal and unscientific
mining of sand may adversely affect the river morphology. There
is need for stricter monitoring of sand mining in a sustainable
and scientific manner without causing damage to embankments,
bridges and hydraulic structures or adversely affecting the river
morphology.

In order to streamline the process, it is felt necessary to
ensure a holistic process-chain with sustainable and scientific
mining and management of sand with IT-enabled monitoring of
its movement from the source to the end-user. The Odisha Sand
Policy, 2021 proposes to systematize the process chain of river
sand mining so as to ensure scientific and sustainable sand
mining and to meet the requirement of the river sand.

1. Objectives:

a. Identification and Quantification of all potential sand
sources and its optimal utilization, ensuring availability
of sand commensurate with reducing demand supply
gap, bringing professionalism in sand mining.

b. Regulate the sand mining in the State from its
identification to its final end-use.


ANNEXURE-10


82

c. Ensure greater transparency through e-auction.

d. Develop scientific sand mining giving due weightage to
safety, conservation, cost-effectiveness, environmental
and social sustainability.

e.To bring in greater efficiency, responsibility,

responsiveness and effective management of sand
mining with technology based management system like
i4MS.

f. To bring in place a robust system of enforcement to
curb illegal mining of sand by use of IT enabled services
and latest technologies for surveillance of the sand
mining at each step.

g. Development of procedure for replenishment study of
sand mining.

h. Post Environmental Clearance Monitoring and
Environmental Audit.

i. To protect the environment and the right of the
population to live in clean and safe surroundings, with
the need to use natural resources in a way that will
make a positive and sustainable contribution to the
economy.

2. Demand-Supply Estimation

District Survey Report (DSR) for demand-supply estimation
and gap assessment of every district shall be prepared by the
competent authority for sustainable sand mining, as per the
guidelines issued by MoEF & CC which inter alia includes the
following:

a. Inventory of river bed material and other sand sources in
the district;

b. Periodical auditing of rivers;

c. Identification of Mining and no mining zones considering
various environmental and social factors;
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Future demand for successive five years needs to be
incorporated in the District Survey Report (DSR);

e. Mining lease area should be so selected as to cover the

entire deposition area excluding the safety zones; and

f. Transportation route with its carrying capacity to be selected

3.

in such a way that the movement of vehicles through the
villages/ habitation can be avoided to the extent possible.

Identification of sources:

. Revenue and Disaster Management Department through the

field functionaries and in consultation with Water Resources
Department and Odisha Space Application Centre (ORSAC)
shall identify the potential sand sources suitable for mining
operation and such identified sources be made part of the
DSR.

. To ensure better management of sand mining public

consultation with comments of the various stakeholders
shall be sought on the list of mining lease to be auctioned.

iii. To ensure scientific exploration, large stretches of river sand

beds vis-a-vis- river morphology in relation to the local
geomorphology situation in all the river systems, sand beds
shall be identified by using remote sensing technology
through ORSAC or any other qualified agency with
assistance from Water Resources Department who in turn
may conduct a study by taking technical support from
reputed specialists/ institutions like IITs, while deciding
locations of sand mining', the existing geomorphology, its
impact on river morphology and hydrology, embankment
and river flow etc.

4. DGPS Survey of sand sairat sources

Revenue and Disaster Management Department, Odisha Space

On completion of pillar posting and on requisition by

Application Centre (ORSAC) will take up Differential Global
Positioning System (DGPS) survey of the source boundaries. It

would provide improved location accuracy.
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5. Auction of Sand Mining Rights

Auction of Sand mining shall be done as per Odisha Minor
Mineral Concession Rules, 2016 and where sources exist in
clusters as defined under Odisha Minor Mineral Concession
Rules, 2016, cluster mining shall be given priority over
individual mines.

6. Eligibility

Eligibility of the bidder or applicant shall be decided as per
the criteria specified under Mines and Minerals (Development
and Regulation) Act, 1957 & Odisha Minor Mineral Concession
Rules, 2016.

7. Mining Plan, Environment Clearance (EC) and other
statutory clearance:

All the statutory clearance shall be obtained by concerned
Tahasildar beforehand, prior to putting any source into auction
to facilitate seamless operation and the expenditure incurred for
obtaining such approvals or clearances shall be raised against
the prospective lessees.

i. Calculation of annual rate of replenishment and allowing
time for replenishment after mining in the area.

i. A reclamation plan including baseline survey, the proposed
mining cross-section data, a planting plan and a monitoring
plan can be a part of the mining plan.

8. Quarrying Operation

i. Quarry —operation shall be carried out as per the approved
mining plan duly adhering to the provisions of Odisha Minor
Mineral Concession Rules, 2016 and terms or conditions of
the respective statutory clearances & approvals.

i. No quarrying of sand shall be allowed through mechanized
suction method and with blasting in any form.

ii. No mining operation shall be carried out in the safety zone
and any other prohibitory areas as prescribed under Odisha
Minor Mineral Concession Rules, 2016.
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iv. A bench mark (BM) with respect to mean sea level (MSL)
should be made essential to in mining channel reaches
(MCR). Below which no mining shall be allowed.

9. Inter -State transportation of sand

Inter-state transportation of sand may be allowed as per the
provisions of Odisha Minor Mineral Concession Rules, 2016
considering the demand for consumption of sand in the State.

10. Monitoring & Enforcement

i. Robust mechanism shall be put up in place by use of
modern technology including IT enabled technology for the
purpose of monitoring quarrying activities of the sources
and making enforcement activities effective.

ii. Mining Surveillance System (MSS) for Minor Minerals shall
be implemented with technical assistance from Odisha
Space Application Centre to curb illegal mining.

ii. Customer Grievance Redressal Centre shall be established
to inquire into and address the grievances faced by the sand
consumers.

11. Implementation:
i. The Policy shall come into force with immediate effect.

ii. Government in Revenue and Disaster Management
Department shall formulate the detailed guidelines for
implementation of this policy.

ii. Government may from time to time review this policy and

make amendments as it may deem fit.

This will come into force with immediate effect from date of
issue of this Resolution in Odisha Gazette.

This has got the approval of the Cabinet in their 33rd
meeting held on 27th August, 2021.

By order of the Governor

A——-‘ £ L—r\% i f&'fL

Principal Segretary to Government

w/)ﬂ [‘)/\/Vl
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ORDER: Ordered that the Resolution be published in the extra-
ordinary issue of the Odisha Gazette for general information and
copies thereof be sent to all Departments of Government/ all
Heads of Department/ Board of Revenue, Odisha, Cuttack/
Inspector General of Registration, Odisha, Cuttack/Director of
Land Records & Surveys, Odisha, Cuttack/all Revenue
Divisional Commissioners/all Collectors for information.

Mok reg Do L

Principal Secretary to Government
)/7 w0 "//

Memo No. 26272  /RDM Dated () 9 SEP 2021

Copy along with soft copy forwarded to Odisha Secretariat
Gazette Cell, C/o Commerce Department for information and
necessary action. They are requested to publish the resolution
in an extraordinary issue of the Odisha Gazette and supply 50
(fifty) copies to this Department for use.

Ty

Under Secretary to Government
Memo No. = 6371 /RDM Dated () 9 SEP 2021

Copy forwarded to Accountant General (A&E), Odisha,
Bhubaneswar for information and necessary action.

Sy

Under Secretary to Government
~
Memo No. 2 £2FS /RDM Dated 0 ? SEP 2021

Copy forwarded to Additional Secretary to Chief Minister,
Odisha/ P.S to Minister, Revenue and DM for kind information of
Hon’ble Chief Minister and Hon’ble Minister, Revenue and DM

respectively. 1

Under Secretary to Government
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SATELLITE IMAGE DATED 22/01/2024

UTTEIPUR SAND MINING B

Wite a description for your map.

UTTEIPUR SAND MINING BAITARANI RIVER

Write a description for your map.

Baitarani River,
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UTTEIPUR-1 SAND MINING BAITARANI RIVER

Wite a description for your map

Google Earth
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PROCEEDINGS OF TH1 MEETING OF DISTRICT LIV ENVIRONNY

AIVIPACT ASSESSVIENT AUTHORITY (DI TN A T ON 12092018 w1 L.
CAL UNDER THE CHATRMANSHIP OF COLyTCTOR, BHADRAL b
SSUE. OF ENVIRONMENT CLEARANCE TORNINING OF A1
VINERALS UNDER B-2 CATEGORY SATRA T SOERCES TN RESPECT O

BHADRAK DISTRICT.

Date: 22.09.2018

The meeting of the Distriet Level kavironment Tmpact Sssessment vl
DETAA) was held on 22.09.2018 at 130 .M. under the Chairnnshinp of Collector Bt
Me conference hall of Collectorate, Bliadrak (Sadbhid Subhagraha)  The oo
members were present in the meeting, (Annevure-1).

1. Shri Gyana Das, AN, Colleewor-cum- € hairperson, DETS A Bhadrad,

Shri Sucharu Bal, OAS (SB), Sub-collector, Bhadak-cum Viember Seerdtr
DETAA, Bhadral.

3. Shri Biraj Mohan Sohanty, At Conserviitor of baresk (Wi D Bl
1 Shri Kartk Nath Mandal, ORS, Deputy Collecie (Rev ). Collectorate, Bharh

t9

’

Son Blhaade Gk wltomen i

In the outset, the Caollector-cane Chadrpeon (¥
DETN S T e

members present in the meeting. The Sub-collector-cum-Sember Seerctary,
«rting discussion and streamlined the pracess of grant ob eovironnicat clesranee i b
1

the projeets for mining of minor srinerals, Gove of India. v ooy ol v aonmiont bosot
¢ omate Change in theos Notieation S.00 No. TNy de s a2006 e chaaitied s
oajeets belong to category 20 which are loss than S vy hactess shall iequiee g

Cooromment Clearancee fronn District Level nvironment fmpact \sessn
(EEAA). The District Level fxpert Appraisal Commictee (DEAC headed Dy P,
Uevineer, Salandi Canal Division, Bhadrak durine the meeting beld on V08,2018
cosommended 6 (six) proposals (Sand bed) of Teise which less than or cyual o~
e ctors for verification of the DETAAL Te shall Basede. o
Dotriet Level Fapere Appriosal Commitee (bEAC T
Soretary, DEAC Bhaeraic vide b et N 33 ki
< proposals el Teasve after sorilication of the District Daover bagore Voapeaissd Cee
LEAC) for issue of Envirconmont Clearaiee as per D5 w0 2 bl us02 i e
I ncipal Seeretary to Gove, Forest & Taviconment cao ctnient Clishe v
Aocsussion, Districe Level Eovironment  Tmpace Assosann . vathorie (DEEvyi 6
Cletlovae 6o

i Natie

T TR T { (T U T TTRTE IS [CPR
Viing O Vieer-cum- o

0o 111 oyl SR TR A T L

doaded o issue mecesseny bovoronment Clearzeee tor Gt
fnr\;i;\

List ol Proposals

T e nnder Claadbadi Tl

Susdarpur Sund Quarry over an arca ob A,
under Bliadreale Palis!

1

2. Nalavara Sand Quarey over i aren of \eobiaie
3 Fdudei Sand Quanrey overan arca ol Ve 1069 dec uide Bhadrah fahas
o Nalagara (new) sand quarey averan . Ve S e goder Shad oo e

S Arjunpur Sand Querry overan ares of Ve 1L30 bew e Biareoagar Dah

6. Lteipur Sand Quarry (2) over an arci ol P22 Doe wdior Dhaomage Tal o

T GEgm b

Sub-codidtm?oea:
LT

Membar Sooro e,
DEL A Bldial P
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1121/
DISTRICT OFFICT hEA DR A
(TOUZISECTION)

Men :
10 No. _()\q 2\ __ITouzi, Dtd. a0 e AL

Copy i '

L ' Vosabmitted  to Tahasildar

information and peepamtted: o alasildar, BhadraldDhamnagar'C hao 1l

Mines Dipartati S¥iry .u'lmn.. I'hey arcrequested oo Tallosw the elnlfication 11 s,

ek eaxife th 'Il cGovtof Odisha iwucd <ide (o Fetrer Noo 6607 SN (e 20,04
: ¢ lease deed as per schedule-Iv of OV VG Qule- 20000 Phe Moo 1y

respeetive Quarries are enclosed herewith,
_\\Q, /%
) [1e

\!I|»~\_UTT(‘L/'IHZ ):m

|
|
|

| 6 Meraher Seercetary,

! ,

! . , DETAN, Bliadral
Memo ) q S \ X

; emo No,_ & %__/l ouzi. D €0, n- e a

Copy submitted to the P.A. to Collector, Bhadrak for kind inform:iion of

Collector,
| @%@7 .

Sub-collector-tum-
Meinher Sceretary,
DETAY, Bhadel
Memo No. b_qj” ___ITouzi. Did, 09 Ve 3013
Copy submitted to DO, (WL). Bhadral! Mining Officere Baopada

]

for information and necessary action. (é) \/((

Suh \l)(l\'('!l- :
A T T YRR I
- 5 DA, Bhadrak
Memo No. 60] S o . Did. 0A-1p- 218
mm(loﬁfﬁbmiltcd to the Joint Scerctary 1o Govt., Revenue KVE
Management Deptt./Steel & Mines Deptt./ Forest & Environment Deptt Odisha tor !

A
of kind information. (4[(’%@ {g
| /.q |

Sub-collecton vum

Member Searvtany.

DIV Bradeak
Ak ouzi G0 2007
b \(c‘_/luun. l)hk....f S

Memo No. Rl LA S
‘ : i Llessee ¢ corped Tnteoncition and Iecess
Copy submitted to (he lessee coneerned it

L
| \g‘/c’l fC*) 1

(JN1)

1%

vutn

Suby-callevvan

’ Vicnber Sevreliary,
. DAL Bhadeh

Member Scercetary, DEAC, Bhadrald Shri Satva Navayan Satpathn, Botany Koo
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RE-TYPE COPY OF DEIAA PROCEEDINGS DATED 22/09/2018

ROCEEDINGS OF THE MEETING OF DISTRICT LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY(DEIAA) HELD ON 22.09.2018 AT 1
P.M. UNDER THE CHAIRMANSHIP OF COLLECTOR, BHADRAK TO ISSUE
OF ENVIRONMENT CLEARANCE FOR MINING OF MINOR MINERALS
UNDER B-2 CATEGORY SAIRAT SOURCES IN RESPECT OF BHADRAK
DISTRICT.

Date: 22.09.2018

The meeting of the District Level Environment Impact Assessment Authority
(SEIAA) was held on 22.09.2018 at 1.30 P.M. under the Chairmanship of
collector, Bhadrak. At the conference hall of Collectorate, Bhadrak (Sadbhaban
Subhugraha) The members were present in the meeting. (Annexure-1).

1. Shri Gyana Das, IAS, Collector cum Chairperson, DEIAA. Bhadrak.

2. Shri Sucharu Bal, OAS (SB), Sub-Collector, Bhadrak-cum Member Secretary
DEIAA, Bhadrak.

3. Shri Biraj Mohan Mohanty, Asst, Conservator of forest , Bhadrak
4. Shri Kartik Nath Mandal, ORS, Deputy Collector,(REV) Collectorate, Bhadrak

In the outset, the Collector-cum Chairperson DEIAA Bhadrak welcomed all the m
embers present in the meeting. The Sub-collector-cum-Member Secretary, DEIAA,
Bhadrak starting discussion and streamlined the process of grant of environment
clearance in favor the projects for mining of minor minerals. Govt. of India
Ministry of Environment Forest Climate Change in their notification S.O.
No0.141(E) dated 15/01/2016 have clarified that project belong to category B-2
which are less than 5(five) hectors shall require the Environmental clearance from
the District Level Environment Impact Assessment Authority (DEIAA). The
District Level Expert Appraisal Committee (DEAC) headed by Executive
Engineer, Salandi Canal Division, Bhadrak during the meeting held on 09.08.2018
recommended 6 (six) proposals (Sand bed) of lease which are less than or equal to
5 hectors for verification of the DEIAA. It shall base its decision on the
recommendation of District Level Expert Appraisal Committee. The Mining
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Officer-Cum-Member Secretary DEAC, Bhadrak vide his Letter No. 53/DEAC dt
16/08/2018 has has recommended six proposals of lease after clarification of the
District Level Expert Appraisal Committee (DEAC)for issue of Environmental
Clearance as per D.O Dt 08.02.2016 Principal Secretary to Govt. Forest &
Environment Department Odisha after discussion District Level Environment
Impact Assessment Authority (DEIAA) Bhadrak decided to issue necessary
Environmental Clearance for the following six minor proposals.

List of Proposals

1. Sundarpur Sand (Quarry over an area of Ac, 7.00 under chandbali Tahasil

2. Nalagara Sand Quarry over an area of Ac 9.49 Dec under Bhadrak. Tahasil

3. Edadei Sand Quarry over an area of Ac 10.69 Dec under Bhadrak Tahasil

4. Nalagara (new) sand quarry over an area of Ac 8.80 dec, under Bhadrah Tahasil

5. Arjunpur Sand (Quarry over an area of Ac. 12.36 Dec, under Dhamnagar
Tahasil

6. Uteipur Sand Quarry (2) over an area of 12.02 Dec under Dhamnagar, Tahasil
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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

Original Application No. ...... 0f 202

BHAGABAT SAHOO & OTHERS APPLICANTS
VERSUS
STA
TE OF ODISHA AND OTHER Respondents

KNOW ALL to whom these present shall come Bhagabat Sahoo, S/o Krupasindhu
Sahoo, aged about 43 years, At- Pahadpur Manoj Kumar Das S/o Bijay Kumar
das Aged about 42years, Pramod Andia, S/o Late Gobardhan Andia, Aged
about 56 years Basudeb Pagal, S/o Ramachandra Pagal aged about 44years, At-
Anandpur Ramesh Chandra Pati, S/o Late Siba Charan Pati, aged about 54yaers
Utteipur all are Resident of Anandpur Panchayat, PS- Dhamnagar, Dist-

Bhadrak 756117, Odisha the above named APPLICANTS do hereby appoint (herein after
called the advocate/s) to be my/our Advocate in the above noted case authorized him :-
(—2132/4814, Nageswartangi, Bhubaneswar,

Sankar Prasad Pani, Advocates, Plo
751002, Enrolment No O-785/07, Email: sankargrasadgani(aggmail.com, Mob-
9437279278 /Ashutosh Padhy, Enrolment no O-1018/23

y other Court in which the same may be
g High Court subject to payment of fees separately for

each Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for
execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may ‘
be deemed necessary or proper for the prosecution of the said case in all its stages.To file and take back ‘

documents to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any
touching or in any manner relating to the said case. To take execution proceedin

receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be
ess and in the course of the prosecution of the said case. To appoint and

necessary to be done for the progr

instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred upon
the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.And I/We the
undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as
my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that [ / we or my /our duly authorized agent would appear in the Court on all hearings and
will inform the Advocates for appearance when the case is called.
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the
said case. The adjournment Costs whenever ordered by the Court shall be of the Advocate, which he shall
receive and retain himself.

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that ‘
once the fec is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If the case lasts 1
for more than three years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.
IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have been
day of Feb 2024 .Accepted subject to the terms of fees.

understood by me/us on this__25th
7 Bhagyabat Clep P VLMM%
Client

&

0

dvocat

})\?!»F’k » R«qmu Av Poclls - ‘T%vr)’*% @\Mmaz@\ W'
Basudeh ﬂﬁTd

To act, appear and plead in the above-noted case in this Court or in an

tried or heard and also in the appellate Court includin

differences or disputes that may arise
gs. The deposit, draw and

- ——
TN RR I o — —
I o .



,Ashutosh Padhy, Enrolment no O-1018/23

25th 

Feb 2024
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AUTHORISATION

We Bhiagabat Sahoo, S/o Krupasindhu Sahoo, aged about 43 years, At-
Pahadpur, Pramod Andia, S/o Late Gobardhan Andia, Aged about 56
years, years At- Anandpur, Basudeb Pagal, S/o Ramachandra Pagal apged
about 4dyears, At- Anandpur, Ramesh Chandra Pati, S/o Late Siba
Charan Pati, aged about 54yaers authorize Manoj Kumar Das S/o Bijay
Kumar das Aged about 42ycars PS- Dhamnagar, Dist- Bhadrak 756117 the

applicant No 2, to swear the afTidavit on behalf of us for filing the original

application,

SIGNATURE
EL@@—ubq;B‘ Lbhan
Preamoco. Ao ou'e.
[Batees pajas

Remesh  @handra £

DATE-25/02/2024


25

DATE-25/02/2024


